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and funds to replace the machinery or 
aircraft that they purchase.  That is 
true, Sir.  I mean this Depreciaiio-. 
Fund is mainly Intended for replace
ment.  Now, I want the House to 
consider this position.  As a matter 
of fact, depreciation was allowed at 
the income-tax rate to all these com
panies.  This money they utilised for 
purchase of new aircraft and also other 
material.  They acquired other assets. 
Those assets are now available for the 
Government to purchase; the Govern
ment will haye, in fact, to purchase 
them according? to schedule. Therefore, 
ihey suffer no loss at alL Whatever re
placement they made, and whatever 
was allowed to them at the income-tax 
rate is now tangible before us» in the 
shape of new aircraft and other mate
rial.  Where is the harm for us to 
purchase them?  In fact, we have to 
purchase them.  Therefore, there is 
no injustice at all done to them in 
this matter if w« are following the 
income-tax rate of depreciation.  It 
would not be light on our part to be 
too generous with the tax-payers’
. money.  After  all, these companies 
were getting some kind of grants anJ 
subsidies from the Government in an 
indirect manner.  Whatever money 
they were able to get. whatever profits 
they were able to earn, they have uti
lised for the purchase of new assets. 
This again, was in a certain measure 
the tax-payers* money.  Therefore, 
there is no injustice at*all if we now 
stick to the position that the income- 
tax rate of depneciation alone can be 
pllowed and that would be fair to them. 
Therefore 1 would suggest ' that the 
Government should avoid all kinds of 
complication and also unneceissary 
doubts in the minds of the public about 
ĥe purchase of these assets. In the first 
instance,  if it is possible—I think 
there is no difficulty for them to 
adopt that course—it must be possi
ble for them to purchase the shares 
of the  companies at the market rate
as on  July 1952. If it is not possi
ble for them to do that and if they 
still want to stick on to the purchose 
of assets, then let them at least fol
low this procedure  of allowing the 
deoreciation only  at the income-tax 
rate, and not at the ralp that is now 
conteiTiplated, in the schedule.

One point more.  I want to im
press upon  the hon. Minister the 
Question of labour representation. Just 
I was comini?  to the Parliament

today,  I received a telegram from the
employees of the Airways India, Ltd. 
That telegram say.« that 43 employees 
of the Airways India, Calcutta, were 
served with notices of discharge under 
t̂ion  20 of the Air Corporations 
Bill.  Now, that means that  these 
companies  have  already begun to 
discharge these employees.

An Hon. Mepdber:  Even  before
the Bill is passed?

Shri Damodara Menon: Yes, under 
section 20, protection is given to the 
employees who have been employed on 
or before July 1952, but we have left 
the fate of the employees who have 
bên employed after that date by the 
Conn)anies in an undefined state. That 
is why these companies are taking ad
vantage of that  and are serving 
notices on these poor employees.  I 
would request the hon. Minister to 
c(5hsider this very seriously and to 
make a provision here that those em
ployees who are discharged now will, 
if possible, be re-employed when the 
Government  takes over.  Such an 
assurance is certainly necessary in the 
circumstances ot the case.  We should 
not create an impression among the 
employees that when the Government 
is taking over their interests are 
jeopardised.  That  will not create 
the healthy atmosphere which' we want 
when the national  undertaking  is 
carried on under Government auspices.

Mr. Deputy-Speaker:  He  must
reserve something for others. I have 
given the hon. Member sufficient time.

Shri K. C. SodhU (Sagar):  Sir, I
was standing from yesterday.

AIR CORPORATIONS BILL

Report of  CoMMrrrEE on  Peti
tions

Pandit  Thaktir  Das  Bhargava
(Gurgaon): I beg to present the Re
port of the Comrmittee  on Petitions 
on the Air Corporations Bill, 1953.

AIR CORPORATIONS BILL—contd.

Shri GftdgU (Poona  CentraJ):  I
have followed the debate yesterday and 
rodpy and also the discussion that took 
place when the Bill was referred to 
the Select Committee  I should say, 
there  was fairly unanimous agree
ment on the ooint of taking over of 
the air transport industry by the Gov
ernment.  It was only one Member, 
as far as I remember, who snid that 
Air India International should not be 
taken over.  On the other hand, many 
Members made a grievance that the 
non-scheduled onerations are not being 
taken over.  By £»nd large, I think, 
the scope which this Bill has is rea
sonable in the circumstances of the 
case.  If the Government  had not 
rome in the way in which it has come 
to the help of this industry, perhaps, 
the industry would have suffered very 
serious consequences, in snite of the 
fact that subsidy would have  been 
available to the air transport Indus-
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(Shri Gadgil] 
try.  Even the Rajadhyaksha Com
mittee recommended that the position 
should be reviewed  after five years 
and I think the only difference now is 
of time.  It has been reviewed 2 
years earlier because the industry did 
not develop or did not maintain 
the  same standard as was  ex
pected by the Rajadhyaksha Com
mittee.  I think,  when Govern
ment is taking over this industry, it 
should not be the aim of Government 
merely to run it by buying the neces
sary material from abroad. It should 
be part of the scheme of nationalisa
tion that not only the spare parts, but, 
as early as possible, the manufacture 
of f̂omplete aircrali snouid be made 
in this country.  I have no doubt that 
that is the aim of the  Government, 
though not specifically stated in this 
Bill,

Now as regards the scope of natio
nalisation, as I said many hon. Mem
bers made some grievance that non
scheduled operations  have not Leen 
taken over by the Government. Now, 
non-scheduled operations are not an 
inconsiderable i?«rt of the traffic, toth 
passenger and frieght.  Here is a 
book written by Prof. Dekani, who 
was also associated with the Rajadh
yaksha Enquiry Committee and he has 
given details as to the hours of flying 
and freight carried by the non-schc- 
duled operators as well as by the limi
ted companies.  That is quite a fair 
amount.  At any rate, it is not incon
sequential.  I appreciate the difficulty 
of the Government  in immediately 
taking over this sphere, but I do hope 
that Government will see to the de
velopment of the activities of the two 
corporations proposed on lines whi.̂ii 
will ultimately result in taking over 
of the non-sf*heduled operation. What 
I gather is that when scheduled ser
vices are taken over.—I do not know 
whether I am stating the position cor
rectly—companies will still be allow
ed to work in the non-scheduled ope
ration field.  If that is so, I honestly 
feel that it will create some complica
tions jjnd perhaps confusion in the 
management.  I am not insisting that 
straightaway  it should  be taken 
todav here and now.  But as early as 
possible the organisational set-up of 
the two corporations  should be so 
evolved as to enable them to take over 
This portion of the air traffic.

Now there was considerable discus
sion on the form of organisation. Now, 
so far as State rriterprises are con
cerned here in India at present there 
are three varieties.  One, the whole 
thing can be run departmentally; the

other is that it can be run by a com
pany to be formed and incorporated 
under the provisions of the Indian 
Companies Act and the third by a 
form called Corporation.  Now for 
each there are advantages as well as 
disadvantages and  from experience 
gained so far one cannot dogmatise 
about it.  After all this is a field in 
which one learns by trial and error 
and if I have a claim to say something 
about it it is because I was associated 
as a Minister with public enterprises 
in the course of the last three years. 
We experimented with a Corporation 
when we constituted the  Damodar 
Valley Corporation. Then we thought 
of having a company for the purpose 
of running the Sindri factory. New 
it is too early to say whether one 
lorm is better or the other form is 
not as good as was expected. I always 
believe in experiment., It is only by 
this method of trial and error that one 
ran progress.  But having said that, 
my own feeling is that so far as the 
Department is concerned, it is not 
eminently suited for running any big 
industrial concerns.  On this point 
the Air Transport Enquiry Committee 
has something very strong to say:

“Our first consideration is which 
course is most conducive to effi
ciency.  It is obviously essential 
that if the air transport industry 
is to be efficient, there should be 
flexibility of management, and per
sonal initiative and responsibility 
involving quick  decisions in the 
administrative,  operational  and 
engineering organisation is called 
ôr to an extreme degree, as more 
operational and  technical en»er- 
gencies are encountered in air 
transport than in any other enter
prise.  A government organisa
tion would not provide such flexi
bility.  Stereotyped departmental 
organisation, with set regulations, 
naturally move slowly and in con
sequence affect efficiency. Rigidi
ty in financial matters, necessarily 
imavoidable in a government or
ganisation, would  hamper quick 
decisions.  It would also be difli- 
ruU in a State organisation to eli
minate  the inefficient and the 
semi-efficient without lengthy and 
elaborate procedure.”

I may pot agree entirely with what 
has been stated, but by and large two 
things must be ensured:  one is that
<̂fficiency must be secured;  secondly 
the control of Parliament  must be 
guaranteed.  After all it is the tax
payers' money that is being invested 
and if by variations of any form of
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management  that responsibility to 
the Parliament is affected in any way, 
then, I think it is not desirable.

Now, so far as the responsibility of 
the Government to the Parliament is 
concerned, and so far as the responsi
bility of any particular organisation to 
Government fs concerned,  there are 
certain well-defined  principles which 
have the.sanction of experience over 
a number of years.

[PANDir Thakur Das Bhargava in the 
Chair]

. When the Damodar Valley Corpora
tion Bill was under discussion this 
point was thoroughly gone into. There 
wero two views;  one was that the 
Corpcnration should  be completely 
autonomous and the other view was 
that the Corporation should be con
trolled.  A via media was found out’ 
'and the Damodar Valley Corporation 
Act provided that the Central Govern
ment has a general power of issuing 
directions, but in regard to matters of 
day to day administration the Central 
Government should not interfere. At 
the same time provision was made in 
the Damodar Valley Corporation Act 
that every year  Government should 
place before this hon. House an annual 
statement of accounts, * the estimates 
as also an annual report.

Now, so far os this Bill is Concern
ed. I And in clauses 35 and 36 the 
control of Parliament is referred to. 
An annual report in a prescribed form 
the clause says will be laid before this 
House.  I hope that the form when it 
comes to be prescribed  will contain 
some provision which will give an ade
quate idea as to the financial position 
of the Corporation or the Corporations. 
It should not merely be a report, but 
this House should have a correct ap
praisal of the financial position and Ihe 
implications of its commitment in the 
future.  Not that Parliament will 
every now and then interfere. Gradu
ally the Government or the State is 
eniering mor̂ and more into the fi<il 1 
of production and hereafter it will not 
be one company or two.  I visualise 
under planned economy when produc
tion is taken over to a considerable ex
tent by the State, there will be more 
and more companies or corporations — 
or whatever may be the form of 
management.  Their reports will be 
coming before us.  That is another 
ĵatter  But at the same time. In 
theô as well as to some extent in 
practice Parliament should have .=̂nnne 
control and the real control to be ex
ercised over the activities  of these 
State enterprises must remain both in

the matter of f.nance and in the mat
ter of direction of general policy with 
the Minister concerned.  I suggest 
that in the form to be prescribed, these 
matters which I have suggested should 
be included.  ^

Having decided that u should take 
the form of a corporation, the ques
tion was whether there should be one 
corporation or whether there should 
be two rorporations.  The Rajadh- 
yaksha Committee  suggested a Cor
poration—a State Corporation, At the 
time when the Rajadhyaksha Com
mittee was sitting the Air India Inter
national had just started.  Therefore, 
to take the recommendations of that 
committee for the purpose of starting 
one State Corporation will not be fair.

Dr. Lanka Sundaram  (Visakhapat- 
nam):  What about the Planning
Commission’s Report?

Shri Gadgll: If the experience of
the Air India International had been 
before the Rajadhyaksha Committee, 
perhaps it would have come to a diff*?- 
rent conclusion.

The Planning Commdssion 4ias also 
recommended that there should be one 
corporation.  It may be possible to 
argue that there are advantages if 
there is one corporation: there are
equal advantages if there are two (lor- 
porations.  But the approach of the 
Government, as I understand, is prag
matic and to some extent correct. No 
doubt there will be some over-all sdv- 
ing in expenditure and that amount is 
shown to be six lakhs.  But the pomt 
is if Air India International has es
tablished some reputation we must 
make the best of it.  At the same 
time if we merce the working of both 
the internal airiines and the external 
airlines into one Corporation, oerhaps 
there may be some loss of effioiencv. 
That argument which V’ns advanced by 
the Minister concerned is worth consi
dering.  But alter all. when he pie- 
faces by saying that he has kept an 
open mind, that he is not dôjmatic 
about it. that at, least in the flrsl ini
tial years let us have two Cnrporaiion:?. 
let us gather some experience, aiid. 
if experience r̂hows that there i.s ;jo 
necessity for two Corporations, he is 
prepared to merge them into one, I 
think then the utmost that those who 
oppose two Corporations can say in 
that the advantages and disadvantaj?es 
are equal and balanced.  I suggest 
that in a situation of that kind the 
final choice should rest with Govern
ment' because it  thev who aro charp- 
ed with the responsibility ' for the 
operation of the same.  Let us there
fore not start with a prejudice that
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because there are two Corporations 
constituted something of this kind and 
that kind will happen.  Nothing of 
that kind.

At the samJfcime provision is made 
in the Bill that there can be one Chair
man of both the Corporations. I should 
also like to add that as far as possiLxle 
technical directors may be common to 
both.  Further, there are services, en
gineering and ground services, and as 
lar as possible, wherever  such com
mon services can be made available 
there should  be no duplication of 
effort and no waste of energy or 
money.  I am sure all these things 
will be looked into  by the Minister 
when he actually starts the working of 
the Corporations.

Then about the existing staff. We 
all know what happens in private en
terprise—which, I should say, digres
ses us—where many sons-in-law and 
brothers-in-law are provided for irres
pective of the qualifications. I have a 
list provided to me of persons (Shri K. 
K. Basu: Let vis har p it.) who are 
technically, qualified, highly qualified, 
but who were not considered.  It is 
not my intention to give them out here. 
(Dr. Lanka Sundaram: Why not?) But 
I have already intimated the Minister 
and he has already promised to look 
into it.  When the question of integra
tion comes, grade-wise, seniority-wise,
I should also ask him to consider whal 
steps should be taken in order to get 
rid of those who have been wrongly 
placed, just as he has promised to take 
into consideration those who have been 
wrongly dismissed.  I entirely wel
come his assurance that he would ap
point a committee to be presided over 
by a High Court Judge to go into this 
question of integration.  It is not so 
easy as some of us are likely to con
sider.  When the States were integra
ted the question arose so far as their 
services in m-atters which were of fede- 
T̂\ importance were concerned. This 
question of integration is still troubl
ing the Government and a part of it I 
have been asked to deal with.

Therefore, to begin with, it would be 
desirable that the whole thing should 
be gone into.  When they try to 
rationalise, the first result is that you 
have to retrench.  You cannot escape 
it.  If we want economic rationalisa
tion and avoid duplication, waste of 
energy, waste of money, all that can 
only be interpreted in the adequacy of 
the staff required for the purpose of 
the optimum .work that the plant or 
the industry is eatable of giving out. 
Tot example, there are nine or eight

companies. There may be nine Chief
Engineers. Now, obviously, it is im*
possible to keep all of them.  There 
may be many other technical people, 
apat't from the managerial section. 
When the committee goes into it I am 
sure that this economic rationalisation, 
as I call it, will result in reduction. 
The hon. Minister has promised that as 
far as possible he will see that the 
present staff is retained.  I only want 
to add a rider that the competent staff 
will be retained and the retention will 
be judged only by merit and by no 
other consideration.

Now, having said that there is the 
question of valuation of the spare parts 
and other material.

Mr. Cbairman:  The hon. Member
has already taken twenty minutes and 
there are very many people anxious to 
speak.  I would therefore request the
hon. Member to kindly finish.

Shri GadgH: 1 will finish, I will
just say a wbrd about compensation. 
This point was referred to as one of 
the controversial  points.  1  think 
there are two aspects of it.  One is 
the amount, the other is the distribu
tion.  So far as Government is con
cerned. Government can value the as- 
.sets and fix the amount.  The real 
question comes how should the dis
tribution be between the various in
terests constituting  the company. 
Yesterday Mr. Bansal made a good 
point that there are people who will 
be done injustice to. with the result 
that the capital market m?ay be dis
couraged.  I, therefore, suggest that 
if there is a preference share of Rs. 
100. face value, and an ordinary share 
of Rs. 100, then the preference share 
should be considered  as one share 
equal to two ordinary shares and the 
whole amount should be distributed on 
that basis.  This is one of the for
mulae.  I do not say it is the best 
formula.  But  some such formula 
should be evolved which will deal 
equitably with all the interests.  I do 
not know how far a provision of that 
character will be intra rnres.  But in 
certain clauses the provisions of the 
Companies Act have been dealt with 
in a very summary manner. In clause 
20 (4) of the Bill it is stated. “Not
withstanding anything contained......in
the Indian Companies Act’’ about a 
f!ontract of this character, that con
tract will be terminated.  If this is 
intra tnres of the Constitution I do 
not know if the principles of the com- 
Densation to be distributed among the 
various interests cannot be Included in 
the Bill.  This Is my suggestion.  I 
do not want to take further time of
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the House.  I was under the impres
sion that there was no very rigid t.me- 
limit.  I have done.
Shri N. C. Chatterjse (Hor)ghiy); 
There has been conjaiderable  discus
sion about the desiraWlity or other
wise of having two Corporations. Our  ̂
civil aviation industry, it must be ad
mitted, has to a very large extent been 
inefficient and Government is justified 
in bringing forward a Bill like this. 
The whole question is should this 
Parliament go back on the Planning 
Commission's recommendation.  I re
member the Air Transport  Enquiry 
Committee appointed by the Govern
ment of India recommended that all 
the companies should be merged into 
a single Corporation.  The Planning 
Commission also put forward the same 
recommendation. Its exact language 
has been quoted in one of the dissent
ing minutes:

“The Planning Commission......
said that ‘economic operation will 
be Dossible only  if the existing 
companies merge into a single 
unit'. It further pointed out that 
single organisation in charge of 

internal as  well as external 
©Derations can handle all the exis
ting traffic with a smaller number 
of aircraft and algo save in over
heads and in other directions’.**

There is bo'.md to be a certain 
amount of duoUcalion. * Those who 
had the privilege of flying abroad 
know that the one thing of which India 
'̂an be legitimat.ely proud is the Air 
India International.  That is a great 
asset and in the international world, 
this Air India International has good
will and a reputation which it fully 
deserves.  Possibly some people think 
that if we have only one corporation, 
there may be loss of efficiency. So 
long as the Himalayan Aviation was 
■operating certain routes, so far as I 
remember, for 18 months there was no 
accident but when the Government 
took it over, in three months, there 
were three accidents.

Babn Ramnarayan Singh (Hazari- 
bagh West):  No surprise.

Shri N. C. Chatierjee: I hope that 
nationalisation will not lead to the loss 
of efficiency or to mere bureaucratisa- 
tion but there will be an improvement 
all round.

I feel that there is some force in 
the recommendations  of Mr. Jaipal 
Singh and Dr. Mookerjee that there ̂ 
should be Selection Committees for the 
appointment of officers.  Mr. Gadgil 
Twas pointing out that if you cannot 
Iceep the Chtetf XngiiieeFS and all the

different departmental heads in respect 
of all the 9 companies, you should see 
at the same time that there is some 
Independent  I'̂ody operating which 
should see that there is no discrimina
tion and there should be a proper deal.

The third thing which is troubling 
this Parliament and which has troubl
ed the Member̂ of the Select Com
mittee is the question of compensation. 
That is the most difficult matter which 
really should arrest our attention. Mr. 
Chairman, in your minute of dissent, 
this thing has come out very promi
nently.  You have started by saying 
that you find yourself in a very un
fortunate and helpless position because 
you are unable ig find a solution of 
a fairly difficult problem. It is no use 
ignoring the fact that it is a difficult 
Dfoblem but 1 humbly maintain that 
it is not incapable of solution. The 
schedule which has been appended to 
this Bill sets out principles of com
pensation and I think you are right 
when you say in your minute of dissent 
that on the whole it should be on a 
fair and equitable basis and it is a 
gratifying feature that most of the 
companies have agreed to accept thi.s. 
I think one company is creating trou
ble.  The most distressing feature is 
this.  If you oniy go by that scĥjdule, 
what will happen in the case of that 
company?  Not one single ordinary 
shareholder will «et one penny. That 
is the most distressing feature.

It has been pointed by you in your 
minute of dissent that in the case of 
Bharat Airways, the 25,000 ordinary 
shareholders will not get a farthing by 
way of compensation.  There are 50 
lakhs of ordinary shareholders if my 
ngures are right, Rs. 50 lakhs paid-up 
capital contributed by the ordinary 
shareholders, 5 lakhs of shareholders 
saving Rs. 10 êh and there are 30,000 
preference shareholders  contributing 
Rs  100 each.  That means Rs. 30 
lakhs.

The Minister of  Communications 
(Shri Jagjivan Ram); 30.000 shares. 
Not 5 lakh shareholders but 5 lakh 
shares.

Shri N. C. Chatterjee; 5 lakh shares, 
each share  worth Rs. 10.  That 
means Rs. 50 lakhs as total contribu
tion and 30.000 cumulative preference 
shares, each sharcfholder paying Rg. 
100.  That means Rs. 30 lakhs.

Shri M. P. Mishra (Monghyr North
West):  Owned by 6 persons.

Shri N. C. Chatterjee: My hon:
friend reminds me that they are <̂Wn«< 
ed by 6 persons.  The result is that 
practically these 6 piersons will get 
the entire compensation and nothing
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will be left for the ordinary sharehol
ders.  Now this is a very distressing 
feature and you have sightly pleaded 
for the underdog by saying that some
thing should be done in this respect.

10 A.M.
Yesterday when Mr. Bansal  was 
speaking, the hon. Minister intervened 
and said '1 have no set formula ready 
here but, as I have indicated, the 
compensation can only be on the basis 
that whatever percentage of their shares 
the ordinary shareholders get the same 
proportion may be applied to the 
preference shareholders.  I am saying 
this just off-hand.” I submit that is 
on the whole a fair and just way of 
looking at it and it can be done, 
legally.

The only thing we will have to do 
is to take one power which you have 
not taken in this Bill viz., the power 
to acquire the shares.  We know that 
the shares are not the property of the 
company.  In the strict sense, they 
are the property  of the individual 
shareholders.  If you acquire these 
shares, then you can pay compensa
tion.  For the interests of the share
holders you can prescribe that among 
the different classes inter se, com
pensation should be paid pari passu.
I think it can be done and I maintain 
that it will not infringe the Constitu
tion.  After the Bihar Land Refonns 
case came up before the Supreme 
Court, the law is fairly settled. The 
law is settled in this way. Under the 
Constitution of India, flnal authority 
has been given to the Legislature in 
the matter of paying compensation for 
acquisition subject only to the scru
tiny of the courts in the case of fraud 
on the Constitution, i.e., where the 
provision for compensation is merely 
a cloak for  confiscatory legislation, 
there the court can intervene. Arti
cle 31 prescribes that either you put 
the amount of coflfipcnsation in the 
Bill itself or you prescribe the princi
ples on which compensation will be 
worked out.  You  cannot possibly 
fix the amount of compensation. That 
is impossible but if you put in there 
the principles whereby the interests of 
the shareholders will be acquired and 
compensation is distributed, that will 
be perfectly valid and that will not be 
justiciable  by the courts.  Courts 
cannot say that the Parliament has 
prescribed principles a, b, c, and d and 
they ought to have prescribed princi
ples-̂ a, b, c, d and e.  They cannot 
do that.  They cannot question the 
quantum.  They cannot question the 
rationality or the correctness of the 
principles of compensation prescrib

ed...........
Mr. Chairman: Does it mean that
the shares are to be acquired, not the 
undeHaklng Itadft

Shri N, C. Chatterjee: My point is 
this.  I was thinking on the lines of 
the  suggestion made *by the hon. 
Minister that when a schedule is pre
scribed and the companies are accept
ing the schedules, there is no difficul
ty.  But  supposing one company 
creates difficulties  because  they do 
not want to accept the schedule or 
you find that by accepting that sche
dule, it would mean complete forfei
ture  of the ordinary shareholder’s 
shares, i.e., they will not get, in effect, 
one pennŷ  What I am saying is 
that in such case Parliament should 
give the power to Gk)vemnient in ap
propriate case to acquire these shares.
I have tabled an amendment.  I hope 
the Minister has seen it. First of 
all I have suggested that there should 
be a new clause 16A.  I know that 
the drafting is not perfect.  It can 
be improved upon.  The amendment 
reads as loUows:

The Deputy Minister of Communi
cations (Shri Raj Bahadur): Which
amendment?
Shri N. C. Chatterjee: H7. After
clause 16, insert—

“16A. The Central Government 
may, by notification in the Official 
Gazette, declare that the shares 
of any shareholders or any class of 
shareholders,  holding shares in 
any airways for any airline com
pany specified in the notification, 
shall stand transferred to  and 
vest in the Central Government on 
and from the date specified  in 
such  notification.  Thereupon, 
notwithstanding  anything  con
tained in any other law, memoran
dum or articles of association, or 
any agreement, to the contrary, 
the right of management  of the 
company shall vest exclusively in 
the Central Government and all 
agreements regarding management 
of the company  shall thereupon 
cease.*’  *

My other suggestion is that there 
should  be another clause, 25A, i.e. 
amendment No. 124:
After clause 25, insert—

**25/A. Compensation to be given 
for  cornpulsory  acquisition  of 
shares.—Notwithstanding anything 
to the contrary in the Inflian Com
panies Act or any other Act, or in 
any memorandum or articles of 
association, .or in any agreement
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in the event of the Central Gov
ernment acquiring any shares or 
classes of shares in accordance 
with the provisions of clause 16A 
the compensation p̂able shall be 
determined by the Tribunal to be 
constituted under clause 25 in 
accordance with the following 
principles—
(a) the value of the shares in 

question shall be determined on 
the basis of tlie value of the assets 
of the company—

Explanation: (i) the ĵndertaking 
of the company shall be valued in 
accordance with the principles 
specified in the schedule to the 
Act; »

(ii) any other assets belonging to
the company shall be determined 
according to the market value 
thereof;

(b) the total value of all the 
assets shall be arrived at after 
making due a-llowance for the debts 
and liabilities of the company to 
be determined by the Tribunal;

(c) the compensation thus de
termined shall be equitably ap
portioned, by the said Tribunal, so 
that each shareholder irrespective 
of the class of shar̂es held by him, 
receives the same proportion of the 
amount paid or advanced by him.”

I was looking into the English Com
panies Act and also Buckley’s cele
brated book.  I find that in England 
lliere are companies where there are 
preference shareholders.  But, some 
Articles provide a clause like this:

“If the company shall be wound 
up and the assets available for dis
tribution among the members as 
such shall be insufllcient to repay 
the whole of the paid-up capital, 
such assets shall be distributed so 
that as nearly as may be, the los
ses shall be borne by the members 
in proportion to the capital paid 
up, or which ought to have been 
paid up at the commencement of 
the winding up, on the  shares 
held by them respectively.*'

This shows that preference share
holders cannot  always  claim that 
they must be paid in priority or un
conditionally in every case.  Although 
I recognise that where the articles of 
association prescribe to the contrary, 
or under the agreement, they have got 
higher rights. But you cannot give 
any sanctity to that contract in all 
cases.  Otherwise, you cannot nationa
lise.  When you are nationalising and 
taking over management or squeezing 
out the managing agencies from tlHs

undertaking, naturally, you are inter
fering with contracts.  Interference 
with contracts is the cardinal pivot oa. 
which you can nationalise.  You must 
interfere with obligations, with rights 
and duties.  Otherwise, nationalisa
tion is impossible.  In. a certain com
pany, maybe due to • legal ingenuity,, 
or due to some combination which was 
at that particular moment holding the 
whip hand over the company’s affairs, 
they mît have put in a certain 
clause in the articles or a certain kind 
of agreement.  When we are nationa
lising, is it not our duty irrespective of 
that fortuitous circumstance, that we 
should prescribe some principles df 
compensation which would do justice 
to all?  After all, they are the peo
ple who paid money for the purpose 
of building up the company.  You are 
paying just compensation,  fair com
pensation, compensation for the under
taking as well as compensation for 
any other business or any other assets 
which they were possessed of.  You 
are pa3ring X rupees as compensation 
for the undertaking,  worked out on 
the principle of the schedule; Y 
rupees represent the market value of 
the other assets—you are paying that. 
1 say X plus Y is Z and that Z should 
be distributed pari passu according to 
the amount paid irrespective of these 
technical or legal rights  prevailing 
when preference shares were issued on 
the special terms on which they were 
issped. That is only fair. Sir N. 
N. Sircar, who is the author of the new 
Company law, says.—I am reading 
from page 80 of his Book:

“A preference  shareholder is 
not as a matter of right entitled 
to any preferential right over the 
assets In the winding up.  Such 
a right has to be specifically pro
vided for.
The rights of a preference share
holder to recover the arrears of ’ 
dividends in the event of a wind
ing up is really dependant upon 
the terms of the Articles of As
sociation relating to the shares 
and/or, to the terms of the resolu
tion by which they are issued. 
Where there is no specific provision 
giving them a preferential right 
in the winding up, they cannot 
claim to receive the arrears in 
the winding up even though the 
distributable  assets  consist in 
part of accumulated profits.'"

You find there are different classes; 
there are different categories of pre
ference shareholders.  You  qfiAnot 
generalise.  You cannot' lay 
rigid uniformity.  Assuming that the 
preference shareholders of the Bharat
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/Airways Are of the highest category 
<cr have the highest privilege, even 
tnen, Parliam«nt will be  perfectly 
justified in saying, “now that I am pay
ing you just, fair, ̂equitable compensa
tion for all the assets and undertak
ings, 1 am entitled, at the same time, 
to say that there should be equity.” 
: Equality is Equity and there should 
be equality of sacrifice among the 
"different classes of people who have 
built up the capital of the company.

Shrimati Sucheta Krlpalani; (New 
JDelhi);  Considerable discussion has 
-gone on this Bill and I am afraid 
repetition is unavoidable.  But, the 
very fact that Members belonging to 
various parties are repeating the same 
things goes to emphasise the fact that 
there are some basic defects in the 
-Bill before the House.

I know that in the Select Committee 
considerable improvement has taken 
pla'je.  But, in spite of that, our 
basic criticisms still remain.  During 
the debate on the Bill before it went 
to the Select Committee, the  main 
rpointfi of criticism were the need for 
one corporation, the quantum and the 
manner of compensation, and the posi
tion of the employees in the new set
up.  These are the three basic ques
tions on which Members have spoken 
a great deal.  After the Bill has come 
back from the Select Committee, these 
main criticisms still remain, though 
there has been some slight improve
ment, I concede.

T will take up the question of two 
corporations first.  Our friend Mr. 
Gadgil and also the  hon. Minister, 
yesterday, emphasised the need for 
two corporations and  tried to make 
ouf a case for retaining two corpora
tions.  The main argument advanced 
' was that the Air India International 
has earned considerable goodwill and 
therefore, it should not be disturbed. 
We share that view.  But, at the 
same time, we do not know whether 
the goodwill of the Air India Interna
tional cannot be retained by the other 
method  suggested by some of the 
Members in their minutes of dissent 
to the report of the Select Committee 
that there should be one corporation 
with two wings, one of which should 
deal  with  the  external  services. 
Another point that the hon. Minister 
made is that the Air India Interna
tional might have entered into some 
contracts, and if we disturb them, 
 ̂there will be diflftculties.  That can
• be overcome by retaining it as a wing 
of one corporation.  The third point 
1 that 1 could make out fk'om itiie hon.

Mmister*s speech is that when we are 
unifying the different operating units 
in India, large-scale readjustment or 
reorganisation will have to take place 
suth as the standardisation of the 
terms and conditions of service, etc. 
and these problems might dislocate the 
work of the international  operation 
and therefore, to avoid such distur
bance, the Government would like to 
have two corporations.  I am afraid 
all these arguments do not convince 
us.  We are where we were.  We do 
feel that th© hon. Minister has given us 
no conclusive arguments for having 
two corporations.

The next question is, what are the 
weaknesses in the proposition. When 
this proposition first came up, I under
stand that the Econonfiic  Committee 
of the Cabinet proposed one Corpora
tion.  I am not sure; I will stand cor
rected if I am wrong.  Then, the 
Planning Commission has gone into 
the matter deeply and has come to 
the conclusion that “economic opera
tion will be possible only if the exist
ing companies merge into one single 
unit.”  Again they say:

“A single organisation in charge 
of internal as well as external 
operations can handle all the exis
ting traffic with a smaller number 
of aircraft and also save in over
heads and other directions.”

Then, the Air Transport Enquiry 
Committee considered this matter and 
gave a similar opinion. These are 
very important bodies of the Govern
ment and they have gone into the 
matter, I suppose, with the greatest 
responsibility, and in all Its details. 
After going into this matter, they 
have come  to the conclusion that 
situated as we are,  Indian economy 
would have the best advantage if we 
have one corporation.  Therefore, I 
am afraid, the arguments advanced by 
the hon. Minister fall flat.

As against this, we have considera
ble advantages if we have one corpora
tion.  First of all, there will be an 
overall economy.  The hon. Minister 
himself has admitted that if we had 
two corporations  it will mean more
* expenditure by Rs. 6 lakhs a year. If 
there is one comporation with two 
wings the losses and gains of the two 
wings can be pooled and he economy 
of the Service balanced. The grea
test advantage will be in the training 
of technical personnel.  I am sure it 
will be admitted that the external 
services will have better equipment, 
better and different typei of aircraft
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and more modern  aircraft.  Our 
technical personnel that will work in 
the external services  will have all 
the advantages  of handling them, 
while those working in the Internal 
services will stand at a disadvai(itage. 
We know that the people who are 
serving on these lines have another 
function durmg the war time.  We 
want to keep all our personnel in 
trim.  We wtat them to be fully 
equipped for any emergency. Why do 
you want to put one section of techni
cal personnel under a disadvantage?
If we have one corporation, all techni
cal personnel will have opportunities 
on the same basis.

Take other countries. Take Britain. 
In Britain, increasingly opinion is 
veering round in favour of one cor
poration.  Take  the volume  of 
traffic. Here I have got comparative 
flgurtjs of the BEA and all scheduled 
companies of India.

I do not want to take much of your 
time, but you will see that the volume 
of traffic that we handle is much less 
than what they are handling. There
fore. there is no conclusive case for 
having two corporations.

Here, the figure is given that the 
fleet of aircraft with the B.E.A. is 130; 
on the scheduled air-1 ines  in India 
107.  Revenue hours flown by the 
B.E.A. is 1,51,617  while we have
1.19,400, and the passengers earned by 
us is not even a third, and the miles 
flown is not even a third.  Therefore, 
where is the conclusive case for hav
ing two corporations?  Our suspi
cion is that Government has given in 
to very influential interests, and there
fore they have agreed to have two 
corporations though this will be a bur
den on the Exchequer. This is fur̂ 
ther borne out by the fact that you are 
leaving the non-scheduled air trans
port in private hands.  You are try
ing to nationalise air transport but you 
are hesitating to offend vested inte-' 
rests. If you want to have nationa
lisation, if you want entire State con
trol, then go ahead.  Why do you 
hesitate?. You want to take over 
from private firms, and at the same 
time you do not want to displease 
them.  You are afraid.  What, ar#=' 
you afraid of?  I would like to put 
this question.

Then, let us take the question of 
the constitution of the Corporation.
T feel that we have to be extra care
ful when we are constituting the Cor
poration.  The hon. Minister has said 
that he wants to “nationalise’*. What 
is the meaning of . ''nationalisation’*? 
Nationalisation does not merely mean

State  ownership.  Nationalisation 
has a very wider meaning.  The con
notation of the word nationalisation is 
something very wide.  It means state 
ownership and also that all the parties 
concerned  have a share in the 
management.  If you are nationalis
ing, then this Corporation  that you 
form should represent all the interests 
concerned.  What are  the interests 
concerned? The  management, the 
workers and the passengers. I would 
like to seêthe representatives—full- 
fledged representatives—of all the 
three sections to be there.  If they 
are there, then I know that you are 
really nationalising, and the work will 
proceed smoothly and well in future.

Then there is another point to which 
our fnend Mr. Gadgil drew our at
tention.  Who are today  managing 
most of the air lines?  I do not put 
all the air lines in the same category, 
but at ieast some come under this de
scription that I give.  The people 
who are managing the air lines are 
not there because of their basic quali
fications and inherent ability to run 
them, but because of patronage, be
cause they are somebody’s relations. 
When we are forming our Corporation, 
will that section of people have a pre
dominant position?  That is our fear, 
and thafis our question.  I feel an 
industry like this—the aviation indus
try—requires breath of vision and 
courage.  Will we have such people 
there with modem mental outlook who 
will have courage to go ahead, cour
age to take progress in steps?  Usual
ly, the type of industrialists who con
trol these ventures  are those whose 
main motive is one merely of i#roflt, 
not one of development of a national 
industry.  They are—I would  not 
use the word “speculators”—but they 
have got the mentality of̂ speculators. 
They want quick profits at any cost.

Dr. Lanka Sundaram: Money shakhs'>

Shrimati Sucheta Kripalani: I do
not want to use that word.  They
want to get profit as quickly as possi
ble. and at any cost.  If that kind of 
people continue to predominate In 
your Air Corporation. I am  afriid
your work will not advance.  So I
hope that it will be a small rompari 
body with at least a majority of whole
time people.  In such a big venture, 
unless there are whole-time men, the 
work will not advance to satisfaction. 
We do not want to have the same con
ditions as are obtaining at present in 
the aviation Industry.  I would like 
to see representatives of all sections— 
an elected representative of the work
ers. and some representatives of the
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passengers—so  that we can really
feel that we have .nationalised this 
industry and we are going on the 
right lines.

The next point to which I would 
draw your attention is that ol labour 
—the position of the pjeople who may 
be displaced by this new arrange- 
nfient.  There is considerable fear in 
the minds of the people ♦concerned, 
though I know in Clause 20 you have 
assured them that those who were 
there before the 1st July, 1952 will not 
be disturbed, and you have also in 
the Select Committee made a certain 
improvement to protect them against 
victimisation.  We feel that after the 
reorganization is made, when you are 
really rationalising, at that stage you 
might want to do away with the ser
vices of a large number of people, as 
it happened  in the Vishakapatnam 
dork affair.  The same kind of thing 
might come about here at a later 
stage.  The Minister has stated that 
he will appoint a Committee with a 
Judge to go into the question of re
trenchment.  We are pleased and it 
satisfies us to a certain extent. But 
I would like to know what steps the 
Government are taking to prevent the 
dismissal of people as has been done 
in  the Airways  India. Fortythrce 
people have been dismissed there re
cently.  What steps are you taking 
to prevent such things?  If they arc 
dismissed now, they do not come under 
the nurview of the Act. though it is 
victimisation in actual fad.

Then I want to make out a case to 
show that there is no real case for re
trenchment of the technical staff. In 
TTjoRt of these air lines, except the 
Tatas, they do not maintain sufficient 
staff required for efficient-functioning. 
They do not appoint the regular num
ber of technical staff that they ought 
to.  For instance, in most of the com
panies. there is no separate staff of 
production and inspection.  We can 
very well understand why we have so 
manv accidents.  If the production 
and inspection staff is the same, who 
is to check the work done.  Many of 
the technical personnel have to work 
not for 8 hours, but 12 and 14 hours. If 
they are made to work for such long 
hours, you can understand what the 
standard of efficiency would be. This 
Is a i?ervice where precision and ex
actitude are of very great essence be
cause you can understand what dan
ger it may lead to if the work is not 
carried out properly. When the techni
cal staff is not sufficient already, if 
you maintain the samB number of air
craft and nin them. I am sure there

will be no ground for retrenching the- 
technical staff.  The aviation mdus- 
try i£ expanding.  To show how it. 
has been expanding, I can give you; 
certein figures.  For instance,  in 
1946, number of passengers carried 
was  1,25,000. In  1951-52,  passen
gers carried was 4,35,000.  So the 
industry is rapidly expanding. In an 
expanding Industry, you have got to 
provide for its expansion.  JX you 
throw out technical personnel from, 
their jobs, they will get rusted, they 
will not be fit for any work after some 
years.  Therefore, I would urge that 
technical personnel  should not be 
thrown out.  Suppose you  cannot 
give them enough work at the mo
ment, please keep them even on half 
work, but retain them. Do not allow 
them to get rusted, but make pravisioa 
for an expansion scheme.  The same 
thing happened in England. After the 
War, when the B.E.A. came into exis
tence. it came Into existence mainly to 
absorb the technical personnel of the 
Transport Command,

At that time, they could not give 
them full time work yet they were le- 
tained. Later on, they were all absorb
ed and they are now doing good work 
for the nation.  A lot of money has 
been spent in 'training these people 
They are an excellent band of men! 
We have been full of praise for these 
people.  We know they have a stnse 
of responsibility and they are eill- 
cieat and we are proud of them. Wiiy 
do you want to throw them away and 
not allow them an opportunity to keep 
up their standard so that they can be 
of use In the future?

Let us go to the non-technical p>er' 
sonnel.  The non-technical personnel 
also are not so non-technical as we 
think, because this  is a specialised 
kind of industry.  They have been 
working all these years in this Indus
try: they have acquired some kind of 
.specialised knowledge.  I know you 
have your difficulties.  I know in ad
ministration when  you amalgamate 
you have to cut.  But I am making 
some suggestions by which it may not 
be necessary for you to throw these 
people out of job.  You may start 
new sections of activity under the 
new corporations.  For instance, most 
of the booking is now done through 
private agencies.  Instead of that you 
can have your own booking and traffic 
department where these people can be 
absorbed.  Then, you can have your 
own purchasing  section.  Now you 
are purchasing most of your require
ments through foreign firms. A good
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deal of money is going out of the 
•country as commission to there Arms. 
Instead of that, you can have your own 
. purchasing section, stores section, in
surance section and so on.  In this 
way, they can be absorbed.

Therefore. I am afraid there is no 
tease for reduction of staff.  You can 
open new feeder services.  I would 
.also like to say here that if you reduce 
the fares and make them che;iper, your 
'̂air transport will become more popoi- 
•lar, ' You will get a larger volume of 
traffic and there will not be any need 
for you to reduce the staff

Now a days we depend for all acces- 
ŝories, spare parts etc. on foreign coun
tries,  A lot of money is going out of 
the country and our valuable foreign 
exchange is being wasted.  But if we 
can start some of these activities here, 
we will be having  small industries 
where we can absorb not only all these 
rpeople but also those other unemploy
ed.  We have thousands and thou- 
.̂ands of unemployed people.  They 
can get opportunities for work.

I wanted to say a word about com
pensation, but I leave it out because 
Ihere is no time.

I would just say a word about lab- 
»our relations. . In- clause 40 you have 
provided something for labour rela
tions.  1 feel your clause 40 is not 
sufficiently adequate.  I do concede 
that labour-employer disputes should 
ê adjusted by mutual agreement. We 
accept that principle.  But the machi
nery that you have  provided under 
clause 49 is not adequate.  There is 
no time to go into detail̂ but I would 
like to draw the attention of our hon. 
Minister to clause 19 of the Civil Avia
tion Act of Britain (1946).  That gives 
you a better machinery and if you 
ican introduce that......

Shri Jagjivan Ram: Labour Acts
“Will take care of that. We  are not 
taking care of disputes here.

Shrimaii Sucheta Kripalani:  You
are making some confusion  here. I 
ivould irke you to look into the clause 
and then give your opinion.

Shri JagJIvan Ram: I have examin- 
«ed it.

Shri Nambiar (Mayuram): Xhen why 
should there be a Labour Relations 
Committee?

Shrimati Socheta Kripalani: Yes.

Dr. Lanka Sundaram: He has kept 
behind his labour leadership.

Shrimati Sucheta Kripalani:  The
whole trouble is that you want to na
tionalise and yet you are fighting shy 
of labour. Are you  afraid of the 
workers? Take this industry particu
larly. These people are not ordinary 
men. They are highly educated, very 
fine young men actuated by ideals of 
national service. They  want to co
operate in your Scheme of nationali
zation. Why are you afraid of them? 
Why do you not take them into your 
confidence? If you are afraid of the 
unions as they are today, let there be 
, Union Shop in this concern and let 
trade union activity develop on demo
cratic lines. You can encourage them 
and you can take them into your confi
dence in this new venture. You are 
praising then\ sky-high. If you praise 
them, why should you  be afraid of 
them? I have gone to other countries 
and seen how the worker̂ and the 
management work together. Why is 
it not possible here? Because you are 
suspicious, you are afraid.  Why do 
you not take their co-operation when 
you frame the rules and regulations 
for the service and take their advice?
I am sure you will not repent if you 
go a little ahead. You have done 
a lot. You have accepted nationalisa
tion—the principle of nationalisation. 
If you now go one step further and 
take labour into your confidence, I am 
sure you will have much greater suc
cess.

Regarding compensation, as I have 
no time I can only say a word. Mr. 
Chatterjee has very  ably and very 
clearly placed his case. He expresses 
our view. We all feel it will be a 
great injustice and inequity perpetra
ted if the shareholders of the air com
panies do not get any compensation 
while the management, the richer 
section, get all the  compensation. I 
know there are legal difficulties in the 
way. In the Select  Commijttee they 
could not find a suitable solution. But 
as Mr. Chatterjee was quoting all the 
legal authorities, I am sure there must 
be a legal way out by which you can 
secure the interests of the shareholders 
and pay just compensation to these 
people.

Therefore I would say that this Bill 
should not be passed unless you have 
found out a formula to protect this 
section; otherwise it will be a great 
blow to your investment market. We 
have got the Five Year Plan. We de
pend upon the people for the money 
we want to invest for the development 
of the country. Unless you win their 
confidence, they will  not give yoti 
any more money. This is the first big 
nationalisation venture' that you are
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undertaking and you have to have re
gard for the interest of the poor in*- 
vestor?

Sliri Raj Bahadur: Sir, I thank you 
for giving me this opportunity to in
tervene in this debate. I will confine 
myself, however, to some of the broad
er points which have been discussed 
here.

One of the most important points 
which has considerably exercised the 
minds of the Members is about the ad
visability or otherwise of having two 
Corporations.  Reference has been 
made over and over again to the Plan
ning Commission  and  what it has 
written in this behalf. I would advert 
once again to that  point because I 
think the whole argument with regard 
to the remarks of the Planning Com
mission seems to have been made on 
false premises (interruptions).  The 
argument that has been made on the 
remarks of the Planning Commission 
has been made on false premises. The 
Planning Commission has simply said 
that ‘enauiries have shown that under 
the present conditions of traffic load 
and intensity of operations, the exist
ing air transport companies cannot 
work on an economic basis. With the 
introduction of the more modern air
craft mentioned above, which will be 
larger and faster and also more costly, 
economic operations will be possible 
only if the existing companies merge 
into a single unit. A single organisa
tion in charge of internal as well as 
external operations can handle all the 
existing trafflc*.

This possibility has never been 
scouted by or on behalf of Govern
ment—that this can be  run by one 
Corooration. This in not at all scout
ed.

Shri B. S. Miirthy (Eluru); You 
Dlease proceed further.

Sbrl Raj Bahadur: *Under a single
organisation, for example, the require
ments of additional  aircraft......*. I
do not want to go into details.

Of course I do not mind reading it 
out but it will be needless. The point 
is that they have only said that one 
roroorat̂o-* rnn function. We do not 
say that it cannot function: it has
never been suggested. But the point 
is whether all the .»?hork that is in
evitable as a result of the change, and 
the "dislocation, which will have to be 
faced in case we embark  uoon the 
heavy programme of  integration of 
services and so on, should be faced at 
the present moment, when we* are all

anxious to maintain the reputation and 
the high level of efficiency of the exter
nal services and, specially when we 
know that we have to face a very keen 
competition from other foreign com
panies. Therefore, I  would like to 
tnow whether it is advisable for us to 
face'that shock or to take that risk 
just in the beginning. I think even 
this remark or observation of the Plan.- 
ning Commission  shall  have to be 
taken and understood or interpreted 
against a particular background. And 
that background has been furnished 
by an important observation made by 
the Prime Minister himself when he 
commended this Plan to the  House. 
These are the words which he spoke 
on 16-12-1952 in the other House

“What you plan today may not
be wholly uo to date tomorrow.
It has to adapt itself to changing
circumstances......'*

S»iiri B. S. Murthy< May I know from 
what you are readfng? (Interruptions).̂

Mr. Chairman: Order, order.

Shri B. S. Murthy: On a point of
order. Sir.  Yesterday the Deputy 
Chairman of the Council of States had 
ruled that a speech delivered here 
could not be quoted there.

Mr. Chairman: Whatever the Deputy 
Chairman says is no authoritv here.

Shri Namdhari (Fazilka-Sirsa):  Is
that an order of God?

Shri Raj Bahadur: We can quote 
from any printed book or report. Sir.

Mr. Chairman: Yes, certainly.

Shri Raj Bahadur: ‘‘Therefore, if
you approve of this Five Year Plan 
today and something happens a year 
later or two years later, which makes 
you think afresh, we think afresh and 
change it. Well, Sir. after two and a 
half years this plan is sought to be* 
finalised by the Plannina: Commission 
and it has come up before Parliament 
for approval.”

“Yet there can be no finality about 
this at any time and it has to be a 
changing dynamic thing—changing in 
approach, changing actually in the waĵ 
it is given effect to. changing in ac
cordance with popular reactions to it. 
It is from this -point of view that I 
would like this House to consider it.'*

Therefore, I would submit that we* 
can change if the exigencies  of the 
moment so require. The  exigencies
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of the moment are clear. We know 
if we were to mix up the two opera
tions, internal as  well as external, 
what will be the result. It is obvious 
that our people want the internal ser
vices to expand. As was rightly ob
served just now by the laHy Member, 
Shrimati Sucheta Kripalani, they want 
that the fares should be reduced and 
air travel should be possible for the 
common man. We  want that more 
and more towns should be connected 
by air so that it means expansion of 
the whole thing. Can it be done with 
the same‘efficiency and with the same 
level of amenities and  other things 
that are provided in the International 
Air services?

An Hon. Member: Why not?
Shri Raj Bahadur; I think that if it 
were to be done as suggested by the 
hon. Member there then̂he fares can
not be reduced; we shall have to bear 
that in mind. Therefore  I  submit 
that if we keep in view the demands 
of people that the air  transport in
dustry should expand, that more and 
more towns should be connected by air 
services and that air travel should be
come more cheap, in the present cir
cumstances, then with'“things stand
ing as they are, it is not advisable, to 
have the two operations amalgamated 
together. If that were done the 
danger will be that one may improve 
at the cost of the other. It is thus only 
obvicus that we should keep the two 
wings apart from one-another.

Some references were ma,de by the 
hon. Member, Shrimati Suchtfta Kri
palani to some reported decisions* and 
recommendations  of  the  Cabinet 
Economy Committee. I do not know 
what is her source of information. 1 
can only say that whoever has con
veyed that Information to her has very 
badly misrepresented facts.

Shrimati Sucheta Kripalani: What is 
it?

Shri Raj Bahadur: The hon. Mem
ber referred to some recommendation 
of the Economy Committee of the Câ
binet. I only say that she has been 
v̂ry badly mis-informed. This ques
tion was never referred to the Econo
my Committ̂ as such.

Now something she said about flying 
hours of our external services and that 
they constitute a very  small  fracv 
lion of the t.otpl flying hourc done by 
all the Indian Companies put together 
I would say that our eternal serviceŝ 
will not remain static. We visualise 
a growing expanding service and look 
forward to a. time when our planes 
and aircraft will be going to all coun
tries. It is estimated that about 1957

we shftU have 10,000 flying hours per 
month for our external services; that 
means about 120»000 hours per year. 
So if the hoD. Member means that 
there will be_no dislocation, no shock 
in the period of transition, I think it 
is too much to anticipate.  There is 
bound to be dislocation. We are deep
ly concerned with the psychology of 
the travelling people. The figures of 
traffic show that Air India  Interna
tional has been more  popular with 
foreign travelling public than even 
with our own people. As matter of 
fact, Americans and the  Britishers 
want the A.I.I. more.  The  figures 
show that 50 per cent, of  the total 
passengers traffic is comprised of foreî 
gners Supposing there is the slightest 
deterioration in standards......

Shri Joachim Alva (Kanara): I acci
sorry to correct the hon.  Minister, 
The Americans use the TWA and the 
Britishers use the BOAC  and when 
those planes are not  available then 
only they come to Air India Interna
tional.

Shri Raj Bahadur: That is a rrus-
taken idea. I think I am stating the 
correct figures; 50 per  cent, of the 
passenger traffic of the All is compo
sed of Britishers and Americans.

Now, if there is the slightest deterio
ration in the standards—we know the 
psychology of the  passengers—there* 
will be reduction in traffic. The re
venue from the passenger  traffic at 
present is about 2 crores.  Even If 
theje be a reduction of 10 per cent, in 
traffic it will mean 20 lakh of lo.ss.

Then there were some  arguments, 
about over-head char«es  and costs, 
that 6 lakhs extra will have to be spent 
in case we have  two  corporations. 
That falls to the ground, when we 
compare 6 lakhs to 20 lakhs, tn case 
there is the slightest fall in the pas- 
•tengers traffic it means a loss of ?0'* 
lakhs; and therefore, I submit that, as 
has been pointed  out by my lion. 
friend. Mr. Gadgil. we do not blame 
those people who have got the view 
that there should be  only one cor
poration, We do not auestion their 
sincerity or their hona fides on the- 
pojnt. Much can be  said on both 
sides. But on the whole we  hav« 
found that the balance of convenien'*e 

the balance of safety definitely 
lies on the side of having two coroo- 
rations rather than one. (Intemip-- 
tion).

A auestion was put by Mr. Damo- 
dara Menon yesterday. ‘Why not benin 
with one?’ It was perhaps in reply 
to what the hon. Minister  said the 
other day that, after some experience.
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Tvhen we have ̂ ot over the prelimi
nary difflculties and effects of the 
-change, we may review the position 
again and we may come down to one 
Corporation. I would put the question 
to him and ask, 'Why not begin with 
two?’

Shri Nambiar: Begin with three.

Shri Namdhari: Two already exist.

Shri Raj Bahadur: Two already
'exist? Two meet the  needs of the 
situation. We have shown that there 
-are two in other places or countries 
also. Some analogies and  parallels 
were sought to be drawn with other 
countries and I *would  respectfully 
«ay that whether you take the case of 
Australia or U.K. or other countries— 
•ibarring the  Scandinavian  countries 
“Where three countries have combined 
to have only one Air line or barring 
the Dutch KLM Air  lines—most of 
:the countries have got separate ear
marked boBTes for internal or short 
•distance services.  The external long 
distance services. The  same is the 
case with France. U.K. and Australia 
rand other countries. Therefore, I res- 
rpectfully submit, that so far as this 
question is concerned, it  should be 
:now obvious that the balance of con
venience and safety does lie in having 
two and not one corporation.

Again about organisational matters 
Dr. Mookerjee said, we should have a 
majority of whole»-timers. We  have 
purposely kept the relevant  provi
sions of the Bill flexible enough so that 
We may adapt ourselves to the exigen
cies of the situation. It is not that 
we may not have a majority of whole- 
timers. or a majority of half-timers 
or a majority of officials or non-offl- 
dals. V/e can do have it as we re
quire. Nowhere, in other Acts also, 
any rîid provision in this behalf has 
•been made. We have referred to the 
U. K. Act; we have referred to the 
Australia Act and after that we pur
posely have kept it flexible.

Mr. Nambiar raised a point about 
the representation of labour  on the 
'Corporation etc. Enough has been 
said nn behalf of the Government by 
the Minister the other day in this be- 
!half. I may only add that  we are 
second to none in our appreciation of 
the work that has been done by labour 
:and in our zeal to protect their legi
timate interests. As a matter of fact, 
in the Select Committee,  there was 
not a single proposal which was not 
<ronsidered thoroughly and " discussed 
rthoroughly and accepted when it was

found to be acceptable. A charge was 
made that we have not heard fee re
presentatives of labour here. I think 
that is a very uncharitable remark. 
The Minister himself has seen some 
of them. There is no organised Union 
ŝ such at the moment.  The hon,
' Minister has seen some of their repre
sentatives and, as a matter of  fact, 
we have got a letter and it was cir
culated to the Members  and placed 
before the Select Committee. I think 
you can bear testimony to  the fact 
that Mr. Nambiar was literally folr 
lowing Dara. after para,  from that 
letter during the consideration  gnd 
discussions in the Select Committee. 
So, it cannot be said that we have rot 
heard or we have refused to hear them, 
or that we have not considered their 
representations.  Certain things are 
said, which I think I can in all humi
lity say, run counter to facts. They 
are mere figments of the imagin*ition.

Shri Jalnal Singh (Ranahi West- 
Reserved—Sch. Tribes): On a point of 
order, Sir. May I have a clariflcaiion 
from you as to wliether any Member " 
—least of ail a Deputy Minister—rarj 
make detailed reference  to the be
haviour and reactions of Members in 
the Select Committee?

Mr. Chairman: This point haid)y
r̂uires any ruling. It is well known 
that as a matter of fact detailed des
criptions of what happened in the 
l̂̂t Committee are not permissible 
But a reference of this casual nature 
that this matter was considered, is not 
such a detailed reference as to call for 
any point of order.

Shri Raj Bahadur: I have not men
tioned even a single point contained in 
that representation. What I said was 
that the representation was given 
thorough and detailed consideration 
and not a single paragraph in it was 
omitted.

Shri T. K. Chaudhuri (Berhampore): 
May I ask one question of the hon. 
Deputy  Minister? Does  the  hon.
Minister know that there is a Federa
tion of Employees of all these airlines 
and that has been recently registered.
All the Unions have  combined into 
one. Was there any effort made on 
the part of Government to hear them?

Shri Raj Bah|̂ur: I am sure the
hon. Member himself would have seen 
the representation which  has been
circulated on behalf of  an ad hoc
committee of employees. It cannot be 
said that it has been  registered or
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recognised as such. The representa
tion oi that ad hoc conmuttee was con
sidered by Government

Shri Namdhari: The hon. Minister
may hear all the bona fide people; not 
bogus people.

Shri Raj Bahadur: With regard to
npn-scheduled operations, it has been 
said that we should take over simul
taneously the monopoly of running 
non-scheduled services also. I  :nay 
submit here, that an analogy can be 
drawn wjth the road transport.  We 
nationalised road transport in certain 
States; but we allowed the taxis to 
ply; we allowed the trucks to ply. That 
did not mean that we prevented peo
ple from using the services of these 
operators for any odd jobs at odd 
times and places.

Dr. Lanka Sundasam: What a com
parison !

Shri Raj Bahadur: May be a poor
analogy. (Interruptions) I am pre
pared to answer any legitimate ques
tion which they put to me; but they 
are not putting any questions. They 
say that the analogy is poor. I would 
like to have a rich analogy from Dr. 
Lanka Sundaram, if he can give me 
one, but I think he cannot.

Shrimati Tarkeriiwari Sinha (Patna 
East): The hon. Minist̂ will reply to 
all these matters in "detail. Will he 
please allow other speakers to speak?

Mr. Chairman: Order, order. It is 
mot fair for any hon. member to in»* 
terfere like this—that  the  Deputy 
Minister should not be allowed to pro
ceed. It is for the Chair to see how 
much time is allotted.

Sbrimati Tarkeshwari Sinha: What
I said was that there are so many 
speakers waiting. •

Shri Raj Bahadur: I shall definitely 
comply with the wishes of ̂ the hon. 
lady Member and finish in two minutes*
time.

I will say only a word about non
scheduled operators. We  have  to 
leave scope for the  development of 
those areas which have not yet been 
developed and we pronose leavmg It 
to the private operalors.  At  the 
same time we shall definitely protect 
and safeguard the  interest  of the 
Corporations.

Another point made by some Oppo
sition Members was about deprecia
tion at full income-tax rates.  They
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said that depreciation should be cal
culated at full income-tax  rates— 
and on that the written down value 
should be calculated. In that case it 
will not be written down value, it ̂ill 
be only written of value, it will al
most amount to expropriation. I am 
happy that the principle of compensa
tion has been accepted by hon. Mem
bers opposite and I hope  they will 
also accept the principle of just com
pensation.

Shrimati Tarkesh-Mr. Chairman:
wari Sinha.

Shri Jaipal Singh; Before the hon. 
lady Member speaks may I ask whe
ther the 'Minister will  reply nt 11 
o’clock or more time will be given to 
some hon. Members.

Blr. Chairman: It was decided yes
terday that the hon.  Minister will
start at 11 o’clck, I think he may 
now start at 11-15 or 11̂0.

Shii JagJiviMi Ram: I shall take
about 20 minutes. I shall start at
about 11-10 and finish by half past
eleven.

Shri Tulsidas (Mehsana West): As 
the Deputy Minister has taken a long 
time, none of the  Members of our 
group has spoken. It is but  fair
that our group should  be given a 
chance

Mr.  Chairman: Ordinarily this
question is never discussed in the 
House. It is the duty of the Chair to 
regulate the debate. I do not think 
such a question is relevant. I  will 
try to do my best to give a chance to 
all the parties and all the Members, 
as far as time permits. Beyond that 
I cannot help.

Shrimati Tarkeahwari Sinha: I lis
tened to the words of the hon. Minister 
of Communications yesterday and  I 
found his speech was a most reasona
ble and sensible one. He has manage 
ed to give very practical arguments 
in support of this Bill and I was very 
glad that in spite of all the brilliance 
of eloquence with which some of my 
friends from the Opposition tried to 
arm themselves to defeat him in the 
battle of words, they failed to catch 
the eyes and ears of the practical and 
reasonable people.

The Bill, which has been chlîeled by 
the Select Committee is  before us, 
but unfortunately it  has not been 
able to cool down the tempeiiture of 
some of my friends. I have'seen the 
note of dissent of the Members of the 
Communist Party. They have started, 
as usual, with the cry that ttie Bill
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does not provide for  complete na
tionalisation, as it leaves v̂ride power 
in the hands of private  individuals. 
The hon. the lady Member who spoke 
before me also referred to this.

Unfortunately there is an undeniar 
ble tendency in most of us who take 
an interest In world affairs to view 
everything through a telescope marked 
“Socialism” or through a  telescope 
marked  “private enterprise”.  But 
both expressions are examples of the 
confused thinking and ill-defined ter
minology, inasmuch as they inevitably 
apply it to all aspects of human acti
vity, regardless of their sbciological, 
economic or technological significance.

It is really deplorable that party 
feeling and party politics has played 
a part even in discussion, of such a 
vital Bill, when  what we  actually 
needed was to approach  the whole 
question without political  bias and 
having some regard for  the present 
day economic facts and figures.

Perhaps their misconception is due 
to the fact that they think  that if 
Government does not interfere in the 
day-to-day management of the Corpo- 
ratioh, the CorporatioD will become a 
playground for the capitalist game. 
But do we propose to make our air 
transport a mere appendage  of the 
civil  service? Does  commonsense 
permit us to say that air transport in
dustry should be run on the lines of 
the post offices under complete Gov. 
emment control

T am sure that every person who 
has got some practical knowledge of 
running a business or industry, or a 
commercial enterprise must agree with 
me that air transport industry in it«! 
present stage cannot be made into a 
full regular Government department.

The hon. the Lady Member quoted 
the example of U.K. and said that in 
TTK. there is more and  more ten
dency towards nationalisation. But I 
would like to quote the words of Lord 
Reith who has very brilliantly dealt 
with this thorny question of nationali
sation. He said:

“The system is  misunderstood 
and  deliberately  misunderstood 
very often, and deliberately mis
interpreted both  from the ‘Left* 
and from the ‘Right*. From the 
Right  in  that  people  will 
extend  that  ownerslrip means 
management, which it  does not 
and must upt. From the *Left* in 
periodic attempts to treat the 
public corporation as if, in fact.

it were a Government department. 
The chief characteristics  of the 
public corporation system is that 
it is established and  owned by 
the State but  not—repeat not— 
managed  by the  State. State 
control i« over major policy de
fined once and for all and clearlŷ 
in the instrument  of establish
ment, charter or statute, ' subject 
possibly to periodic, clearly de
fined and necessary directives 
Parliament approves the  instru
ment which tells  the  Corpora
tion what it has to do and defines 
safeguards if  necessary. Parlia
ment and the responsible Minister 
can watch what is happening and 
if they feel that the Corporation 
is not doing what it ought to do 
and is established to do, can take 
the necessary . steps. Otherwise 
there sTiould be complete freedom 
of management ̂in  the Corpora
tion.**  ^

Then, Sir, in 1923  the Hambling 
Committee which was  appointed hi 
U.K. to investigate into the air trans
port industry also recommended that 
the Government should not exercise 
any direct control in the day-to-day 
management of the air transport in
dustry except for the purpose of such 
checking as may be necessary as far 
as the financial responsibility of the 
Corporation goerf:

The second most controversial point 
in this discussion has been about the 
existence of two Corporations. But 1 
think that this approach is also due 
to unr̂listic understanding  of the 
whole problem. Most of my friends 
who have criticised this  proposition 
seem to forset this fundamental fact, 
that this industry being a very very 
young industry there is a very keen 
desire on the part of the Minister to 
create a flexibility of approach to its 
problems; and the creation of these 
two Corporations is certainly going to 
help in this direction. They will oflPer 
independence of  approach  to  the 
form, organisation and  technique of 
operation and promote a healthy ri
valry of one with the other which is 
so necessary for the efficient running 
of the Corooration itself. while at
the same time checking the worst 
effects of destructive competition.

Reference to this matter has been 
made by many  speakers  and so I 
would like to take some time on Ih;?; 
point. Many arguments  have been 
put forward, the most  important of 
them being that it will  save over
heads. But I am not at all sure whe
ther the problem of overheads has
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been properly examined by the persons 
who have referred to this point. The 
advantages, if you take on the one 
side, of having two Corporations are 

 ̂50 many that they easily outweigh th<» 
' -extra expenditure  of Rs. 6  lakhs 
We must realise this fact that they 
have to perform totally different types 
of operation and that their  aircraft 
requirements and traffic handling re
quirements are different and they have 
totally different problems to face. The 
Air India International shall always 
have some competition abroad, and so 

k we are more likely to win the friendly 
battle with' our foreign rivals if we 
have competition, definite but not un
restrained. in our own field. We are 
proud of this fact that we have got
• the best standard bearers for our In
ternational flying, and I will not be 
doing justice to myself  if I do not 
give , mv heartiest congratulations to 
the Managing Director of Air  India 
International. Mr. J. R. D. Tata for 
the excellent job he has done. It can
not be denied that it is he who has 
bu:Jt this huge industry from a very 
ordinary one and has nurtured it with 
the greatest rare, so much .so that Air 
India International's • reoutation has 
gone so high in these few years. Why 
then, I want to ask. .should his ser
vices not be recognized in this connec
tion? We all know that it was only 
in 1947 that the Air India  Interna
tional was started, and. the company 
started  functioning with a paid-up 
capital of only Rs. 2 crores and an au
thorised caoital of onlv Rs. 7 crores. 
The expenditure and the' revenue 
figures came respectively to Rs. 69*20 
lakhs and Rs. 51*95 lakhs for 1949— 
in only two years. Is it not a strik- 
inff testimony to the efficiency of Air 
India International that an operation 
of the magnitude of India-U. K. was 
carried out. from the start, with re
markable smoothness and was able to 
‘ make some profit in the next few years 
while the other air  industries were
♦ not able to stand on their own legs?

11 A.M.

So I would submit that a decision 
whether to amalgamate it or not should 
never be taken on political ground, 
nor on sentimental ground: but only 
on technical grounds.  Because, we 
must always bear it in our mind that 
the world is of a certain shat)e. it is 
not going to chance, and -centres of 
population of the world are. where 
they ara. And if we analyse the situa
tion from that standpoint  we shall 
certainly come to the conclusion that 
it would be of the greatest help for 
the develooment of civil aviation in 
our country and/or the develooment 
of communicatton system as a whole.

if we do j[̂ot amalgamate  the  two 
Corporations.  Because, at present 
the greatest need of civil aviation is 
peace, and if We bring convulsions 
after convulsions in the existing in
dustry, by having continuous changes, 
and allow our prejudices and dogmas 
and. penny wise and  pound foolish 
mentality to triumph over our com- 
monsense. then J. am sure the edifice 
which we are tryinif to build up in 
the form of nationalisation is sure to 
tumble down.

Here I would like to quote the 
Labour Government's  statement  of 
policy published in a White Paper in 
1945 soon after the general elections 
in Britain. They gave the following 
reasons for adopting the system of
multiply Corporations: (1) The need
of flexibility in .meeting current con
ditions of interhation̂il x:ompetition 
and (2) the necessity in the develop
ment of a new industry of this nature 
for encouraging different methods of 
approach to the technique of airline 
operations and the avoiding of placing 
sole responsibility in the hands of one 
managerial group. These arguments 
were greeted with the greatest of en
thusiasm in England because most 
people agreed, that an empirical iu- 
dustrv like air transport must have 
some chance of fair competition, and 
it can only be provided if there aie 
two Corporation systems or if there 
are multiple Corporation systems.

The hon. the lady Member—she is 
not here at present—referred to the 
example of U.K. But I want to aik 
the hon. the lady Member: is it not a 
well known fact that the British air
ways services would not have their 
present status and their present im
portance, during so many years of 
development, had they been confined 
from the start under a single manage
ment of one Corporation? (An Hon. 
Member: Certainly not).  With the
history of the development of the Bri
tish air services before us I can
not understand why some of my 
friends do not want to take any ad
vantage of ̂ their working experience. 
But, I will hot go into this matter any 
more. And now. I would Uke to sug
gest some points for the hon. Minis
ter’s consideration. First I would like 
to refer to the employment policy of 
the Government  specially with re
gard to the subject of personnel. The 
clause in the Bill which requires that 
provident fund® of former companies 
shall be translterred to the Con̂ora- 
tion is, in my opinion, going to lead 
to considerable discontent and com
plexities, Provident fund rules usual
ly preclude an employee  discharged
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for an offence, from receiving the 
company’s contribution to his  fund. 
Let us suppose that two pilots A and 
B are transferred to the Corporations 
from the different companies.  Now, 
Pilot A has served with-*a company 
which has a provident fund, and Pilot 
B has served with a company which 
did not run a provident fund.  Now, 
these two Pilots  commit  the same 
type of offence and  they  are dis
charged from the Corporation, and the 
Corporation decides to  withold  the 
Corporation’s contribution  to  their 
funds. Pilot A. who  accumulated a 
sum of, say, Rs. 20,000  in his fund 
before the transfer,  may thus lose 
Rs. 10,000 on discharge, while Pilot 
B loses a few hundred rupees only, 
that is to say, the Corporation’s con
tribution to his fund, and so he will 
lose only very little. This is clearly 
unfair and so there should certainly 
be an undertaking by the Corpora
tion to pay in full, to an employee, 
discharged for any reasoa-whatsoever, 
the full provident fund transferred 
from the employee’s  previous com
pany.

A few words more about the em
ployees. The Bill lays down that anv 
officer or employee who does not wish 
to join the new  Corporation  must 
give one month’s notice in writing 
prior to the vesting date. This is to 
ignore facts. How is any  officer or 
emplofree to know, orior to joining 
the Corporation, what appointment he 
will receive, on what location and on 
what terms and conditions, so that he 
may accept that apoointment without 
any hitch. Therefore. I would  sug
gest to the hon.  Minister  that he 
should bring forward definite equita
ble rules and orocedure to accommo
date these employees and to lay them 
on the Table of the House as early as 
possible.

I would have liked to refer to so 
many things that have been raised in 
the House but as you would not per
mit me to continue  my soeech. J 
would conclude.

Mr. Chairman: Mr. Meghnad Saha.

Shri K. C. Sodhia: What is the prin
ciple in giving preferences to soeakers?

Mr. Chairman: I do not think it is 
right for any hon. Member to make a 
grievance that he has not been able 
to eatch the eye of the Chair. After- 
all. there are about 500 Members in 
this House. It is not .possible to «ive 
rhance to every hon. Member. The 
hon. Member will excuse me. There 
is no desire on my part not to give a

chance to hon. Members but at the 
same time, time does not; permit that 
I should call every honTMember to* 
speak. So the hon. Member will apr- 
Dreciate the difficulty of the Chair 
also.

'Shri K. C. Sodhia: I want to sub
mit one thing. I was told yesterday 
to wait. I was told  today also to 
wait. Well, should I be waiting till 
Doomsday?

Mir. Chairman: I do not want the
hon. Member to wait till Doomsday.

Shri  LsOulimayya (Anantapur): 
I request the Chair to give opportu
nities for all the people who are an
xious to speak on this very important 
Bill. Hitherto, the fortunes or mis
fortunes of these air services were for 
a few individuals. Now it is the con
cern of the entire nation and the tax
payers. Therefore, let it be discus
sed at lenirth.

Mr. Chairman: The hon. Member
fully knows that with the consent of 
the House, the time table was fixed 
and it was decided that till 11-30. the 
general discussion will go on and then 
we will take up clause by clause dis
cussion. I think it would be better 
if hon. Members  who are  anxious 
to soeak will exercise their influence 
on those who are allowed to speak. 
When an hon. Member stands up ir̂ 
soeak. he  takes  not less  than 15 
minutes. I ring the bell twice, thrice, 
and even then they pay no heed to 
it. I do not want that I should per
force make them sit down. I v/ant yo*j 
to realise that after  all one hour 
consists only of 60 minutes. I can
not helD it. I will close the general 
discussion at 11-30 and I reouest hon. 
Members to take as  little time as 
possible so that other hon. Members 
mav also be able to soeak.

Shri K. C. Sodhia rose—

Mr. Chairman: Order, order.

Shri K. C. Sodhia: You said..........

Mr. Chairman: No question .of my 
saving. The n̂. Member should 
obey the Chair. It is  very unfortû 
nate that he has not  been able to 
catch the Chair’s eye but this cannot 
be helped.

Shri Meghnad Saha (Calcutta— 
North-West): This  aircraft Industry 
is not very old. In fact, it is less than 
40 3̂ars old but as it is growing very 
rapidly, the very aircraft which is in 
a good condition today may be obso
lete tomorrow and there are many
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other technical points which require 
very close attention. It is therefore 
very necessary that in the Air Corpo 
rations, there oui(ht to be some tech- 
tiological and scientific experts on air- 
<?raft. I think they will be very help
ful and they will be able to rationa
lise the industry and  to oost thl̂ 
CorporaUon with all the  technical 
points which may be necessary.

The second point "to which I would 
like to draw the attention of the hon. 
Minister is this. We are talking of 
compensation to the  different com
panies which have been  doing this 
business for a long time. Now many 
speakers have said that  the share
holders ought to get due compensa
tion but you  are not  paying this 
from your pocket. It is  from  the 
pocjcet of the general  tax-payer. It 
is therefore very necessary that the 
accounts of all these companies should 
be very carefully looked into. I am 
just bringing these points to the notice 
of the hon. Minister because it has 
just been  published in a  Calcutta 
weekly that a certain company which 
has been in this 'line for some years 
has produced two invoices.  The in
voices have got the same  date, the 
:same date of shipment and everything 
is  identical’ They  have  brought 
certain goods from some  American 
•companies. The amourrt given in onv 
invoice is double of that in the other 
invoice. For instance,* in one invoice 
the amount is given as  100 dollars 
and that is for payment to the cont- 
cerned  American  Company.  The 
other invoice which  has been con
cocted mentions the figure of 200 
■dollars in place of 100  dollars and 
this is for submission to the Govern
ment of India so that they can get 200 
dollars instead of 100 dollars. I do 
not know whether this is correct but 
this has beeri printed and the original 
photostat copies have .been handed 
over to the Minister. This strategy is 
being resorted to by one of the big
gest companies in this country.

Shri B. S. Marthy:
name ?

What is its

Shri Meghnad Saha: It is orinted. I 
have given it to the Minister.

Shri B. S. Murthy: What is the
■name of that firm?
An Hon. Memher: Bharat Airways.
Shri Megbnad Siiha: I cannot dis-
•close the name. ^
Shri Jagjivan Ram: You will have
to put that paper on the Table.

ShĤ Megfmad Saha: Well, you are 
talking of two CorpcĤations. I think 
the idea of two Corporatlong does not

appeal to me. There 4̂ught  to be 
only one Corporation. I  think the 
two Corporations are just to oblige 
one of these private owners, i.e., to 
put one of them as head of one Cor
poration. It is just a compromise bet
ween  nationalisation  and  private 
sector. I think the air services ought 
to be run as public utility concerns. 
It is for the good of the public and I 
think the financial  jugglers  of the 
type just mentioned  should not be 
associated with this industry.  Be- ' 
cauj»e they earn more money. Govern
ment pays more attention  to them. 
Financial jugglers should not be allow
ed to dominate all these air services.

Just now tribute was paid to one of 
the financial  jugglers. I  Jo  not 
agree with that. I know when Mr. 
Kidwai brought this  night air mail 
service, this company tried its best 
to oppose it because it was cheap and 
it was reducing their income and so 
on. The point of view of the finan
cial juggler is one thing,  the point 
of view of the country is another 
thing. We want the air services to be 
popular, to be cheap, to be safe, to be 
technically as good as in any country 
in the world and this can be done if 
they are ̂ run as public  utility con
cerns. With these  remarks, I con
clude.

Shri Jaipal Singh: I am afraid this 
Bill, as far as I am concerned, is a 
lopsided monument to the devastating 
policy of the Government for the last 
4 years. I have already  previously 
said on the floor of this House that 
there has been a change in certain de
partments and we do lopk for better 
things but there is no getting away 
from the fact that Government has de
liberately brought about a  situation 
where now it is compelled to carry 
the baby. It is not going  to carry 
one baby, it is going to have two 
babies. Th<»rein I disagree with the 
Government. Government have" made 
up their naind and it is really fruitless 
to try to argue with the decisions 
which have already been  made. If 
one takes any notice of what has been 
said on the floor of this House, in the 
Ŝelect Conunittee and elsewhere, Gov
ernment have no right whatsoever to 
go against the vohjme of opinion that 
has been expressed in favour of havr 
ing one Corporation, with two divi
sions, external and internal. I leave 
matters at that.

There are three points that I would 
like to stress. The first is that peo
ple ̂ o previously spoke in favour 
of one cbMjtoation have, somehow or 
other, ovcqpht changed over to the 
idea, knofmg that the  Government 
wâ intrarrfWe. of the creation of two
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corporations. They have completely 
thrown to the winds the wise or un
wise decision of the Planning Com
mission. The young  ladv  Member 
who just , spoke was so loquacious aund 
she thought that wisdom was all with 
her alone and none with the Opposi
tion Members. That is the kind oi 
attitude, that is the kind of  Insult 
that we give to the Planning  Com
mission. This very  House, only a 
few months ago, was loud  and en
thusiastic in accepting the Five Year 
Plan. The Five Year Plan language 
is deliberate, there is no room for any 
doubt whatever, that there must be 
one unified corporation. Previous to 
this, the Kajadhyaksha committee also 
made the same recommendation. My 
views are more in keepî with what 
the Rajadhyaksha committee  sai;i.
That is, that there  should be  two
stages in the process of nationalisa
tion. The tirst should be rationali
sation and then,  if the  conditions 
warrant  it. there should  be  nn*
tionalisation. I want to make it very 
clear that I am opposed to the idea 
of nationalisation. But.  Kince  the
Government are determined to  take
up rationalisation. I  have onl̂ to
stress my own views in regard to that.

The whole structure of the Bill as 
it is, shows that there should be one 
corporation. The argument  that if 
the external services were not sepa
rated and divorced from the internal 
organisation, it would  mean a com- 
Dlete deterioration in the external ser
vices, is no argument at all. What is 
the present situation? Let us ignore 
the eastern external route completely, 
that of Bharat Airways. What is the 
situation in regard to Air India In
ternational? is it not one organisa
tion that is running both?  What 
about the ground engineering, main
tenance and all that? Are there two 
separate  organisations?  No.  If 
J, R. D.. Tata can run an internal ser̂ 
vice and an external service,  very 
eflRciently and earn international repu
tation. how is It that the rest of India 
cannot do it? There is something 
much more than'the arguments that 
have been produced on the floor of 
the House by the  Minister and his 
supporters. All the same, if he sin
cerely believes that he is not surren
dering to any political or
individual pressure, he certjainly will 
have my blessing, becauie I am not 
one who has a closed mind on this 
sublect. Even in the Select  Com
mittee* I made it clear that if he 
could convince me that the creation of 
two corporations would have heavier 
advantages than the uniflcation of all 
the existing companies I would be

with him. But you know, you were 
the Chairman of the  Select  Com
mittee. what points were made, and 
the number of speeches that  were 
mfide in favour of one unified corpo- 
r̂ition and you know..........

Shri Raj Bahadur:  Here. 1 must
rise on a point of order. Here it is» 
what happened in the Select  Com
mittee and all the people who spoke 
for or against is being given out.

Shri Jaipal Singh: My hon. young 
friend comrpitted the same crime when 
I raised point of order  just  now. 
He went line b.y line, clause by clause.
I am only giving a broad picture.

Shri Raj Bahadur: I did not.

Mr. Chairman: It is no use condem
ning one man and then  taking ad
vantage of what he says. The hon. 
Member who ir, an old  Member of 
the House knows the rules, very well.
I request him to abide by them. • It is. 
very di'fflcuU. to keeo within  limits 
when a person comes to argue and 
in the heat of the moment he says 
much more than he ought to. I need 
only say this much to the hon. Mem
ber. He knows the rul̂ well.

Shri Jaipal Sinch: I am glad that
my hon. young friend who was heated 
up has now cooled down.

The hon. Minister has  been very 
generous in conceding  three of the 
four main points for  which I have 
been making a  desperate  struggle. 
First, he has accepted that there will 
be a Selection committee which will 
do the vetting in the matter of the 
selection of personnel, particularly in 
regard to the pilots and the technical ̂ 
staff. In the Press, from time to time, 
have appeared reports of the Minis
ter’s grandiloqueht promise that everyr- 
one would be absorbed î the coroo- 
ration. Now, he realises that that 
cannot be done. I  personally  feel 
that there is need for rationalisation. 
How on earth could we Dossibly 
absorb the entire personnel? That is 
an impossibility. But. i do think 
that as far as technical personnel are 
concerned, it is possible by changing 
the present yardstick in the matter of 
aerodromes, control tower, and then 
by reducing the flying hours, the two 
corporations mav be able to absorb* 
iMpy mpcĵ than would otherwise be 
the case. I wduld" urge upon the Gov
ernment to appreciate  the fact that 
here Is valuable technical material. 
Let it not go to waste.  There has 
been a great deal of comolaintAn th«* 
matter of our control towers. I need 
not go into the deails of the disaster
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that occurred only  the other  day. 
That, we shall discuss in due course. 
What I would say is this. You have 
already subsidised so many people in 
their training. Please  do  not lose 
this valuable material. I do thinic 
that a majority of them could be ab
sorbed by reducing the working hours 
either on the ground or up in the air.

Iri regard to the second point, this 
question of  compensation  for the 
assets arid other property of the exisU 
ing air companies that are being taken 
over by the Government, there have 
been some very unsavoury rumours. 
I am glad that my hon. friend is going 
to appoint an expert committee which 
will do the vetting in this matter. 
As the money has to come from th« 
tax-payer’s pocket, we do not want 
to take over junk and there is plenty 
of junk in this country. Go round 
the existing air companies  and you 
will find for yourself—some of them, 
not all—the kind of tricks they are 
playing even at the present moment. 
Before  nationalisation  comes  into 
force, Government should  see to it 
that that only what is genuinely in 
the inventory of the existing com
panies is to be taken over and not 
what by clever book-keeping, etc., has 
been brought into it. I have an ins
tance of a very Important air com
pany transferring  lathes  that this 
company does not want for another 
industry, so that one or the other cor
poration may take over some unwant
ed junk. That kind of thing could be 
obviated by the appointment of a 
conmilttee, as promised by my hon. 
friend, a technical expert committee 
on which his own Directorate will 
have a major part.

Lastly, we have been worried; you 
yourself. Sir. have been a victim of 
that worry, about this  question of 
compensation, whether  the  benefit 
that would accrue from compensation 
would reach the Jbeneflciaries that we 
do desire to benefit. On that point, 
as you know,  my hon. friend  Mr. 
N. C. Chatterjee has tried to produce 
a formula which I do  think meets 
the case, wjiereby, I think compensa
tion will be as equitable as it could 
be made under the existing law with
out oflPending some of t)ie protecting 
clauses that exist in the Indian Com
panies Act. I wholeheartedly support 
that because I myself have tabled an 
amendment to tJhe  effect  that the 
shares should be compulsorily ac
quired and whatever is there should 
be pooled and out of that pool, money 
should ,be so distributed that ordinary 
shareholders are not left in the lurch.

In conclusion, all that I would say 
Is tWf. I would certainly join with

every one in giving the compliment 
that is due to all the personnel of the 
existing air compames that are being 
taken over. Certainly, Air India In
ternational have brought us credit. 
Coming as I do from Jamshedpur, 
where I have lived for nearly a de
cade. I am inclined to differ from the 
majority of Members here when they 
get up in the House and say Tatas 
have done this, Tatas have done that. 
Herfe is the daughter of the real foun« 
der -of the house of Tatas. Mrs*. 
Suihama Sen. It was her father who 
kept encouraging and kept aloft Jam- 
shedji Tata when he was nearly tot
tering and runnmg away from Jam
shedpur. I only mention this because • 
we are under the impression that this 
house of Tatas alone has built it up. 
If you look at the managerial  list 
from the beginning to the present day, 
you will find who are the people who 
have enabled the house of Tatas to 
attain its present position. Certain
ly J. R. D. Tata has played his part. 
H(? is one of the  leading  air
men in this country. He himself 
is an airman, and has gained tremen
dous merit for this country. But, 
just because a man happens to be a 
very big personality, everybody else 
i.s forgotten. There is the story of the 
building of the bridge between India 
and Ceylon, built by the monkeys— 
they must have been Adivasis!—and 
the credit goes to Rama! Similarly, 
here let us not forget the real, un
seen worker.**.  *

And, as far as my friend Is con
cerned, I say to him: You have not 
listened to my advice on the major 
issue, but. nonetheless, my verv best 
wi.shes to you.
Shri Morarka  (Ganganagar-—.Thun- 
jhuma): Mr. Chairman...........
Mr. Chairman: I would request the 
hon. Member to be very brief.

Shri Morarka: From the several
minute.s of dissent which are append
ed to the Report of the Select Com
mittee, two points seem to have com
monly agitated the minds of most of 
the Members of the Committee. The 
first point relates to Compensation and 
the second relates to the number of 
Corporations.

Before. I come to the first point of 
compensation which I regard more im
portant and which I propose to deal 
with in somewhat greater detail, I 
would like ito deal briefly with **the 
number of Ĵrporations*’. It has beep 
urged by hon. Members that there 
should be only one  corporation 
cause if we have two. efflciencv and 
economy would be adversely affected. 
You know in this country we had sa;; 
maav different companies owning



6oi3 'Air Corporations Bill  7 MAY 1953 Air Corporations Bill 6014

[Shri Morarkal 
running the  Railways. Throughout 
the countrŷ we did not have less than 
60 (Fifty) different  Railway  com
panies. and it is very difficult to say 
whether their eflRciency  was in any 
way impaired because of the numl>er 
of Railway Companies that were run
ning them. I admit we may have to 
spend a little more II we have two 
corporations than wnat we mav Have 
to spend if we have only one corpo
ration, but. then, if economy is the 
only point in its favour, we must ac- 
dept the recommendations of the Gk)v- 
ernment who have given very care
ful thought to this  oroblem.  We 
should not mind this little extra ex
penditure in the beginning if that can 
ensure  administrative  convenience 
and  other  facilities. Besides,  we 
should not forget that in  England, 
whose example we follow invariably, 
they had three corporations to begin 
with in 1946. and even  today, they 
have got 2 corporations.

Then I come to the first point which 
I rejgard a little more important, i.e., 
the question of compensation.  The 
House will agree that whenever we 
nationalise any  industry,  we must 
provide reasonable and fair compen
sation for all the undertakings  that 
we take over. The main principle of 
compensation is that it should be a 
compensation for every right that we 
acquire and for everv piece of proper
ty that we deprive the other party of. 
This rule of law is the  guarantee, 
among other things, of  equal treat
ment for all citizens  and  freedom 
from arbitrary Action by ofRcials. The 
rule of law also safeguards the legiti
mate expectations of citizens against 
arbitrary disappointments inflictêby 
the State. That is why compensation 
is provided for deprived property.

. It is true that no uniform method 
of compensation can be  enunciated 
for all types of industrv in the matter 
of compensation. Even in  England, 
with the best of research the problem, 
they have not yet been able to evolve 
a common formula which can be re
garded as satisfactory for all types of 
industry. When  they  nationalised 
different industries, they comoensated 
them on different basis. When they 
nationalised the coal  industry, they 
followed the method of  “calculation 
of net maintenable revenue”. Under 
that method, the net annual income 
of the assets of the Company, they 
were nationalising, were assesŝ, and 
that annual incoxtte was multiDlied by 
the life of the asset which was also 
assessed. And the product which thev 
thus ̂ ot was the amount of comoen- 
•ation they paid to the owners of thi> 
coUieries.

The second method which is popur 
iarly followed in England is what is 
known as the *'Stock Exchange quo
tations*’. The main argument in far 
vour of this is that compensation under 
this method is very simple to calcu
late.  And secondly, it is said in 
support of this method that the price 
reached on the Stock  Exchange is 
accepted as a fair basis of exchange 
by these private investors who sell to 
other private investors. This method 
was followed at the time of compen
sating the if*on and steel industry in 
England. But  the  main  criticism 
against this method is that the gross 
value of all the shares in an under
taking calculated on the basis of the 
current price on the Stock Exchange 
on any one day cannot be the same 
thing as the gross valiie of that un
dertaking as a going  concern to its 
owners. Besides, the  ownership and 
control of an undertaking are worth 
much more than the Stock Exchange 
value of the total shares of the under
taking.

The third method followed was to 
appoint a properly constituted Arbi
tration Tribunal, for the purpose of 
fixing the value of the shares. Both the 
parties had a right to appear before 
this  Tribunal,  argue their  case 
and lead evidence, and whatever price 
the Tribunal fixed was, awarded as 
compensation.

The fourth method which was follow
ed when the transport industry was 
nationalised was  to value (he assets 
according to the type,  age  and 
cost of these assets. But this method 
was not found fully satisfactory be
cause it was discovered  that  eveh 
though the assets mpv be old in Pf̂e 
the market value of these assets may be 
more than their written down value. 
That was the reason why at the time 
of compensating for tĥ road trans
port vehicles finally they followed 
the basis of replacement cost less de
preciation.

Besides all this, there was one me
thod which was followed in the case 
of the Bank of England when it was 
nationalised and that was the main
tenance of the former shareholder’s an
nual return from the stock of the new 
nationalised undertaking.  This me
thod was not only considered adequate, 
but it was also considered eminently 
fair.

Of these, it is very difficult to say 
which may be mor̂ suitable for our 
case, but I hope the House would agree 
that the shareholders of the air com
panies m̂st ĝ at least ttiat amount 
which they woiild get if they were to
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êll their assets in the open market. 
While, it is unfair to ask the Govern
ment to pay anything more than the 
actual worth of these assets, 1 submit 
it is equally unfair to ask these com
panies or the shareholders to accept 
anything less than what they would 
get if they sold their  assets in the 
open market as willing sellers to a 
willing buyer. While it is most diffl- 
tcult to say that the formula suggested 
in our Schedule is unfair or that it is 
xiot reasonable, yet if under the scheme 
-out of 36,000 shareholders more than
25,000 v;ould get not a farthing, then 
I would submit that there is some 
room for the  improvement  of the 
•scheme.

The reason why so much emphasis 
is laid on this question of compensa
tion is not only for the shareholders 
of these air companies, or their quan
tum of comoensation. but because this 
method is going to form a precedent 
for all time to come. With the gn>w- 
ing demind of the people of this coun
try for greater and greater degree of 
nationalisation, this question of com
pensation is bound to come to the 
forefront all the time.

Secondly,  under  our Five  Year 
Plan we have  prpvided  for about 
Rs. 365 Crores from foreign  invest
ment. If this foreign investment is to 
*come to this country, it  would cer
tainly  require  certain  guarantees 
against nationalisation or expropriation. 
When I say guarantees against nationa
lisation, what I mean is that they 
would require a guarantee for ade
quate. effective and prompt compen
sation in case their undertakings are 
nationalised. It was decided at the 
Bogota conference as early as May, 
1948, that this basis of compensation 
should be laid down for international 
loans. It was also  decided  at the 
same conference that a fair amount of 
compensation should be fixed not by 
the capital imparting country, but by 
an independent Tribunal.  The hon. 
Members of the Communist Party, 
in their minute of dissent in Paragraph 
12 say:

“In our opinion, the interest of 
per cent, to be paid to the 

existing companies will be a heavy 
•burden on the  Corporation's re
venue in view of the fact that the 
industry is already in a crisis.”

Here 1 miiit frankly confess that I 
have not been able to appreciate 
argument at all. I can understand it 
they say that the rompensation should 
l)e leas or that it should be calculated 
on a particular basis, but once tjiat

amount is determined and becomes 
payable by Government, the Govern
ment must pay it immediately. If for 
any reason the Govermnent cannot 
pay the amount  immediately,  then 
the Government has to treat this im- 
paid amount as a loan, and must pay 
interest on it. Their argument would 
have been more forceful if they could 
suggest that the market rate of bor
rowing is less than 3J per cent and 
what the Government proposes to pay 
ŝ more than the market rate but in 
the absence of such a plea from that 
side, it cannot be seriously suggested 
by anyone that the rate of interest 
should be reduced in any way.

Shri Nambiar: We suggested 2i per
cent.

Shrl Morarka:  You may suggest
anything. We have to consider what 
is the market rate at which Govern
ment is borrowing. If the Gojreim- 
ment cannot raise it even at 3l per 
cent, what is the use of  suggesting 
even 1 per cent less.

Once it is determined and the quan
tum is fixed, then the Government has 
to pay interest on the unpaid amount.
Two minutes more. Sir.

Mr. Chainaaa: I had already given 
a bell two minutes before. Now the 
hon. Member must not take......

Shri Morarka: Two minutes. Sir.

Mr. Cliairmaii: No, one minute.
/

Shrl Morarka: I wish to congratu
late the hon. Minister for taking upon 
himself the responsibility attached lo 
such a vital step towards nationalisa
tion. There has been a constant de
mand from the public that all public 
uthty concerns must be immediately 
nationahsed. It is only in obedience 
to this public mandate that Govern
ment is embarking upon this vital exr 
permient. I call this a vital step be
cause it is on the success or failure 
of this step that the  future of the 
philosophy of nationalisation  would 
depend. The failure of this vast ex
periment here in air comnanies would 
mean the dropping of nationalisation 
everywhere. If. on the other hand, 
the Government succeeds, the entire 
field of the industry would . be open 
for the Government to go ahead with 
nationalisation at any speed it likes 
The mind of the people is not yet clear 
whether nationalisation  ia or is not 
in the interests of this ,eountry. The 
Air Corporations are going to provide 
that clear cut example to  make up 
their /nind.
Finally I wifeh to condtidc hjjr medh 
by wishing the hon. Minister and the
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Deputy Minister full success in this 
vast experiment on which they have 
embark̂.  ^

Shri JaĵJivan Ram: There have beet: 
nearly a dozen and a half speeches ori 
this motion and some of the points 
urged by one Member have been met 
by other Members.  To that extent, 
my task has become light and that is 
why I agreed to take only 20 minutes, 
in my reply.

The question whether there should 
be one corporation or two has been 
raised by more  than one  Member. 
Some Members suggested: ‘Why not 
start with one and then, if necessary, 
have two?* Perhaps they forget that 
the necessity of starting with two is, 
apart from other reasons, that in the 
internal sector we have to rationalise 
a large number of employees which 
may mean—I have no  apprehensiqn 
that it is going to result in a strike 
or other things, as my friend, Mr. 
Nambiar suggested—a certain amount 
of dislocation. When I say ‘disloca
tion*, I do not necessarily mean dis
location in services i.e., the air ser
vices, That may require a  tactful 
and ftireful  handling separate from 
the international  sector.  So if we 
start with one corporation, we do not 
avoid that contingency.  The argu
ment to have only one  now and if 
necessary have two. is not borne out 
by any logic or reasoning. That can 
apply only if we start with two and 
when the services have been integrated 
and stablised, then we c%n consider 
the possibility of integrating the two 
corporations into one.

Another point has been raised, as I 
said yesterday also, that the interna
tional sector is likeJy to have a sur
plus profit and therefore if you will 
have one corporation the surplus can 
bo utilised to meet the deficit of the 
internal. Well, that is one consider 
ration why there should not be only 
one corporation.  L.et the internal 
sector also try to develop itself, and 
though it should be rua on the basis 
of  a  public  utility  service,  it 
should  try  at  least  to  earn 
its own way. It should not prt̂Ve to 
be a drag on the earnings of the in
ternational service. And that is why 
there should be  two corporations. 
The real crux of this question as to 
why thtere is so much feeling about 
only one corporation came out when 
it was said that there should be op
portunity for training of tlie workers 
engaged In the internal sector. But 
perhaps hon. Members  forgeti that 
that opportunity  can be  provided 
even if there are two corporations. I

do concede that there are brilliant 
young men in the internal services 
also. But I cannot ‘concede that all 
of them are {brilliant. We will have 
to pick and choose for training in the 
ex̂erfial services from among those 
employees of  the internal  service 
who are really brilliant and who are 
capable of picking up the work there. 
I never suggest that by having two 
corporations all avenues to further 
training to the employees of the in
ternal corporation are shut. But it 
will not be indiscriminate—that  all 
of them shoul(J claim that they must, 
have the same facilities,  they muse 
have the same conditions of service, 
they must have the same salary etc. 
So they will have opportunities. But 
we will start with two.

Mfich has been made out of the re
commendations of the Planning Com
mission. My friend, Mr. Jaipal Singh 
—well I will not use the same tone 
and the same words as he did—puts 
great store by the recommendations 
of the Planning Commission, Yester̂ 
day I informed the House that at one 
stage we did consider that there should 
be only one corporation and the 
Planning Commission  and the Com
munications Ministry both together 
agreed. That is true,  and I  have 
never said that these  two  services 
cannot be run by one corporation. 
They can be. But  Members forget 
one thing. "When Mr. Rajadhyaksha 
made his recommendations or when 
we considered the  recommendations 
of the Planning Commission, we thought 
that the traffic and the  services, as 
they stood today, could be run by one 
corporation. But when we finally de
cided that we would nationalise both 
the internal and  external  services 
and when we went into greater de
tail, we had some sort of a rough 
picture as to how to develop our in
ternational and . internal  routes, we 
found that the traffic and the routes 
would not remain static. They would 
have to be developed. Then we found 
that it would be advantageous if we 
had two corporations—one to deal 
with the international and the other 
to deal with the internal. Then we 
discussed that fully;  not that the 
Planning Commission  has been by« 
passed. Mr. Jaipal Sinph spoke in a 
strain that might  imply  that the 
Planning Commission  was being ig
nored and insulted by  their recom
mendations being by-passed. That 
not'the fact. We considered that on 
every possible occasion along with the 
membCTs of the Planning Commission 
and we decided that it would he ad
vantageous to have two corporations: 
to ̂tart with.
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Some of the Members quoted the 
anaJogy of he Bharat and Air India, 
the Bharat running the internal ser
vice as well as one external service, 
and  the  Air  . India  and  the 
Air India International running the 
Internal service  and the external 
service, the Air India serving as the 
base for the Air India International 
ir̂ matters of repairs and other tech
nical assistance. It is true, that the 
Air India does the repair and engi
neering work for the Air India Inter
national. But Members forget that 
the internal corporation when estab
lished will not have to deal with one 
or two routes as being dealt with at 
present by Air India. Neither the Air 
India International will have to deal 
only with the traffic and routes as it 
stands at present, but it will have ro 
expand.

But even in that case it is never en
visaged that the  Air  India Inter
national will necessarily have a sepa
rate workshop and a repair shop and 
there will be no co-oneration between 
the internal and the international cor
poration. That is never the intention. 
And, that is why we have provided 
that the members of the two corpora
tions may be common. We have uror- 
vided that even the Chairman  may 
be a common man. But. I do not think 
that it would be possible to have a 
common Chairman*at present but the 
Members can be common Members. 
Therefore, there should be the greatest 
amount of cooperation between the ac
tivities of the two corporations and 
all possible chances of  over-lapping 
in the activities of the two corpora
tions will naturally be avoided.

It is very difficult at times to con
vince all in matters in  which some 
Members have been obsessed by v:on- 
siderations which are not  based on 
merits only but on  extraneous ĉir
cumstances. Now, it  appears  that 
some Members are obsessed witlNihe 
feeîng that these two  corporations 
are being established only to get Mr. 
J, R. D. Tata. If that is the feeling, 
that is very unjust to the Government 
and to Mr. Tata. It has been decided 
on merits and on merits we suggested 
that it will be in the interests of our 
air services to have two separate cor
porations. I do not want to make it a 
secret that if It will be possible to get 
the services of Mr. J. R. D. Tata to he 
the Chairman of the International cor
poration, wc“ will deem it as an ad
vantage in running that service.

Shrl K. K. Bmm (Diamond Har
bour): That is the correct position.

Shrl JacJiraii Ram: We have not 
learnt the art of saying something and

doing something which may »be the 
case with others.

Shri Nambiar: Our suspicions are 
correct now.

Sluri Jagjivan Ram: Yes, it is correct 
and what I am saying is correct and 
it has always been correct.

Shri Nand Lai Sharma (Sikar): The 
merits have not been given.

Shri Jagjivan Ram: It is on merits 
With some of my friends certain names 
are anathema; for some of my friends, 
certain slogans are anathema; for some 
of my friends, certain truths are ana
thema. And, if they refuse to look 
at truths, if they refuse to  look at 
the practicability of things, no reason 
and no amount of argument is going 
to convince them. It is  difficult to 
convince a man who  refuses to be 
convinced. That is what  I have tu 
say about one or two corporations.

Then a question has been raised 
whether it is nationalisation or not. 1 
do not know whether if we put a re
presentative of labour in the manage
ment and leave it in any hands what
soever. private or public, governmenr- 
tal or non-governmental, according to 
my friends it will become nationalised.
I do not agree with that. My idea of 
nationalisation is that it is managed 
under the aegis of the State and the 
element and motive of private proHt 
is not there. Once you eliminate the 
motive of private profit, then it be
comes nationalised. I  not  know 
what my friends mean by having 
labour representatives at all levels I 
have every sympathy with labour apd 
my sympathy with  labour is not a 
theoretical one. It is not  oased on 
certain theories read in.certain books 
written  by  foreign  authors,—it is 
based on something else...

Shri K. K. Basu: Yes.

Shri Jagjivan Ram:..........yes. — ta
which my hon. friends are always ac
customed to.

It is a sad commentary on how 
labour in this country has been ex
ploited not only by the employers of 
labour but also by the leaders whn 
masquerade in the name of  labour 
welfare. (Hear, hear,). There wlD 
wme a day when they will get rid not 
only from the clutches  of the em
ployers but also from the clutches of,,.

Shri Nambiar: Ministers.

Shrl JagJivan Ram:......friends and
leaders who exploit labour for their 
own benefit: Today-'they want repre
sentatives of labour on the corpm* 
tions. They say the labour in tftfii in
dustry is organised labour. Wher̂
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[Shri Jagjivan Ram]

is organised labour in this  industry 
today? There have been,  unfortu- 
aiately, unions in 9 or 10 companies; 
they have formed their ad hoc com
mittees. They are still in the process 
•of integration. Whether they will be 
able to combine  themselves in one 
union or two or three unions, that de
pends upon two or three  croups of 
the opposite benches.

Shri Nambiar: Question.

Shri Jagjivan Ram: Whenever truth 
is told they always use the question 
mark. (Interruption).  My idea is to 
have on this corporation a person who 
is well known for his work among 
labour, for his sympathy and under
standing of labour problems but who 
may not be necessarily a labour re
presentative, a representative of the 
employees in the industry.

Shri Nambiar: That is the dilllcuHy.

Shri Jagjivan Ram: If we want to
take in representatives of difl'erent inr 
terests on the corporation to represent 
them, then why should be one member 
alone to represent labour.  Why not 
there be more members. \Âhy not all 
the members on that corporation? I 
realise that if the corporation is to 
discharge its obligations and func .ion 
efficiently, all the members including 
the Chairman must look to the benelit 
and welfare of the entire employees 
in that corporation  Why should it 
be the sole monopoly of one inembei, 
why should the employees be consig
ned to the charge of one member of 
the corporations? (Interruption.)

Some Members have mentioned the 
names of Tatas. But it is very unfair. 
(Shri K. K. Basu: It is fair.) I say 
Mr. Tata has done many things for 
the employees than any other person 
my friends suggest. It is a fact. But, 
as I said, I am going to take repre
sentatives or persons who will be 
known for their enligtened  outlooK 
on labour matters; but. it cannot be 
said that they are there as represen
tative of labour or of employees.

It has aUo been said that it is partial 
nationalisation because all  non-sche- 
duled operations are  not being na
tionalised. Is there anything in tlie 
Bill̂I put that question--to prevent 
the corporation from taking over all 
non-scheduled operations in this coun
try. There is nothing. It  is  only 
practical considerations by which, for 
some time to come, we may pennit 
non-«cheduled operators to operate fn 
certain parts of the country,  where 
the eorporatioh may feel that it is not 
feasible for the corporation to run the

services at present. Ours is  a vast 
country. There are large tracts, large 
areas which  require  development.
It may not be possible for the internal 
corporation in the initial stages, when 
its hands will be full in integrating 
and raionalising  not only  the per
sonnel but also the  pattern of the 
routes, to undertake all the non-sch* 
duled operations. So,  some of the;
sectors may be left in the hands of 
enterprising private persons who may 
engage themselves in  non»-scheduled
operations. As, soon as the corpora
tion finds that the time has come wiien 
it can take over all  non-scheduled 
operations, it may take it over. There 
is nothing in the Act which can pre
vent it from doing so. Mr. NanViDiar 
has expressed his apprehension. Per
haps he has not looked i::to the new 
clause that we ourselves provided in 
the Select Committee ’ regarding the 
disqualificatjpn of the members of the 
corporation.  His apprehension was 
that the non-scheduled operators will 
be helped by the members of the cor
poration who will be  i itcrested in 
them. Well, we can  take  rare of 
them by the new clause that we have 
pirovided there. But  whenever  the 
corporation feels that its finances are 
likely to be adversely affected by non- 
sclieduled operations in a oarti.nilar 
sector, it is always opgn to the cor
poration to start either'̂Ŝ'hcduled. or 
non-scheduled operation in that sector 
itself. We cannot go on the basis of 
the present  fl̂jures  ot  onssengers 
carried or freight carried the ;ion-5cnp- 
duled operators,  because in  ceriain 
areas even the scheduled operators work 
themselves as non-scheduied operators. 
But when the corporation begins to 
function on those routes it will  not 
be possible for non-scheduled opera
tors to operate and thereby adversely 
affect the revenue of the corpora
tion.

It has been suggested that there 
should be some categorical assurtinre 
that at no stage the present cTipl..>yeer, 
of the companies will oe retrenched 
when taken over by the corporation. 
On this point, while makint? reference 
to Select Committee of this Bill, I 
made some statements. I want to 
reiterate that. In every rationalisa
tion there is necessarily some surplus 
staff. In order to absorb that sur
plus staff, two or three  alternative's 
are open. The first TV’ill be to expand 
or extend the activities of the corpo
ration, by opening new routeŝ by in
creasing the activities (if the workshops 
and thereby absorbing the tet'hnical 
staif that may t>e found  surplus to 
the requirements of the  routes
and working of the corporation.  I
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am equally anxious as some Members 
that the technical staff as far as possi
ble should not be thrown out of the 
corporation, I am sure the technical 
,staflf will be entirely absorbed by the 
corporation itself by expanding and 
increasing its activities. I  am  not 
equally sure about the non-technical 
staff. But certainly we  will  make 
every possible etlort to  absorb as 
many of the non-technical staff in ihe 
corporations themselves,  or  to find 
some other avenuos of  employment 
for them in other Government under
takings or private undertakings. That 
is what can be said at present.

It sounds somewhat paradoxical. 
Sir, when suggestions are made that 
you maintain your efficiency, maintain 
your economy.reduce your rates of fares 
and freight and at the same time you 
carry on all the staff, whether sur
plus to your requirements  or  not. 
That becomes .very difficult to recon
cile.

Shri Nambiar: That is nationalisa
tion !
Shri Joachim Alva: This very point 
was raised very  definitely  In tne 
House of Commons  when the Air 
corporations Bill was discussed there 
and the clause that was moved though 
defeated ran: “The employees of the 
corporations shall not be dismissed 
on account of redundancy/’ The Par
liamentary Secretary to the Minister 
of Civil Aviation said: "We shall treat 
this matter of the redundant staff on 
the level of human bein̂fs.”  You 
treat them  as  human brings and 
not  dismiss them.  I  want  the 
hon. Minister to be a little more 
sympathetic about the redundant staff.
Shri jragJlTan Ram: My hon. friend 
Mr. Alva has raised the question of 
human consideration.

Shri Joachim Alva: I have quoted 
from Hansard.
Shri Jagjivan Ram: He  may re
quire the Hansard. But the problem 
does not require any quotation: they 
are patent facts. Whether he quotes 
from Hansard or from other authorir 
ty, that does not change the situa
tion. The situation is so obvious 
that it does not require to oe rem- 
forced by any authority from foreign 
countries.
12 NOON
Shri Joachim Alya: You have copied 
the provisions of your Bill from the 
British Act.

Shri Jagjivan Ram; Mr. Alva may 
be in the habit of quoting these, be
cause he has no confidence in what 
he himself says, but I will not go only 
bv quotation.

Shri Joachim Alva: I have fuU confi
dence in the patriotism and ability of 
the hon. Communications Minister.
Shri Jagjivan Ram: I have said it 
quite explicitly that so far as the 
technical or non-technical staff is con
cerned. it will be our earnest endeavour 
to absorb as many of them in the cor
poration as we can by increasing the 
activities of the corporation. 1 go a 
step further. (Interruption). I do not 
mind whether you  question or not: 
that does not affect me in any way. I 
go a step further and say that so far 
as the technical staff is concerned. I 
personally will see that all of them., 
except of course those who are not 
found suitable—that qualification will 
always apply—are  absorbed  in the 
corporation. But I cannot be equally 
sure about the non-technical staff. I 
have been examining this matter and 
I found that the surplus will be just at 
the top and at the bottom. That is 
the position ̂t present.

Shri B. S. Murthy: What wiU be
their fate afterwards?
Shri Jagjivan Ram: The hon. Mem
ber may apply a little more of his ima
gination.

I say that I am not equally sure 
about the non-technical staff. Certain 
suggestions  have been made.  Of 
course, they will be examined and all 
possible efforts will be made to ex
pand the activities of the corpwa- 
tions so that we may absorb the non-̂ 
technical staff as well. If we cannot 
absorb all of them in the corporations, 
naturally the human considerations, 
which Mr. Alva, has raised, will be be-̂ 
fore us and we will try whether we 
can divert some of these surplus staff 
to other undertakings of the Govern
ment’or other channels. That is what 
I can say on this occasion.  .
Shri Damodara Menon: Will this as
surance apply to the employees who 
are being retrenched now?
Shri Jagjivan Ram: That question
has come before me. I think there are 
many dangers in that question. We 
considered about the staff employed 
after June  1952 in great detail. 
Their cases may be considered by Gov
ernment. But I cannot give any cate
gorical assurance  in respect of the 
staff employed after June 1952. Those 
who have been bona fide employes 
their cases will be considered. But 
there have been many  cases where 
these employments or recruitment of 
the staff after the question of nationa
lisation came in the air has not been 
quite bona fide and therefore I cannot 
give any categorical  assurance that 
all the employees who were employed 
after June 1952, who are today in ser
vice or have been retrenched, will be 
taken by the corporations.
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ShrJ Nambiar: Here is a telegram
from Calcutta: “Forty-three  already
ift.irii'-hed... "
Sbri Jaffjivan Ram: I have also re
ceived that telegram.

About spares and stores, this ques
tion was raised yesterday and Mr. Jai- 
pal Singh said that junks are being 
bought in to be passed on the corpora
tions. Well we know that we are deal
ing with companies. That much we are 
aware.
Shri Matthen (Thiruvellah): What 

does it mean?

Shrl JagJivaa Ram: It means what-
-ever it may mean. It is left to the 
understanding of my hon. friend. He 
may interpret it as he likes. But we 
are aware that we have to deal with 
<!ompanies. Therefore, we will have to 
take such precautions as are called for 
and we have been taking those precau
tions.

It was suggested that parts and 
ŝpares which have  been worn out,
"Whose life may be only  for a 
few  hours.  may  be  passed on
to the  corporations.  It is  not 
80 simple. Spares  and  parts are
tised either  for engines or aero* 
frames. Parts for aeroframes must be 
-serviceable for one year.  Parts for 
engines must be serviceable for" u 
number of hours which are prescribed 
for these engines.  It may be 500 or 
800 hours, or things like that. And 
if a spare or part, as it is or as it 
will be after necessary repairs, does 
not satisfy that condition, it should 
not be treated as serviceable. So long 
as our experts are there to check this 
I do not think we should be nervous 
dn that account. We will be taking all 
possible precautions in that direction.

A few words about  compensation.
I have been equally anxious to safe
guard the interests  of the ordinary 
shareholders. And I am  reasonably 
sure that in the case of all the com-' 
panics except Bharat it will be possible 
to protect the interests of the ordinary 
shareholders. Bharat’s position is a 
peculiar one.  Whatever  alternative 
we have been trying, we find that that 
is not enough to meet the situation. I 
told you yesterday that I am consult
ing the Attorney-General.

Shri Gadgil; You can still use your 
■good offices.

Shri Jagjlvan Ram: We have not
been able to find any solution up till 
now. I was very carefully listening 
to the argument of the hon. Member 
Shri N. C. Chatterjee. We may dis
cuss with him (Shri Chatterjee) further

but I still feel that his proposal does 
not provide the solution. (Shri Mat- 
then: Has the Attorney-General re
plied?). Y6s, Up till now we have not 
been able to find any solution. I was 
looking into  the memorandum  and 
articles of association of Bharat Air
ways Limited. The only ray of hope 
I could get was that under this memo
randum the activity of the company 
ts not restricted only to such works as 
are connected with air transport but 
they can engage themselves in other 
activities also. Now. it is up to the 
shareholders to decide by a majority 
that after the company gets the 
amount of the bompensation the com
pany should engage itself in some 
other activities and should not liqui
date itself. (An Hon. Member: They
are going to wind it up). Then some
thing remains for the ordinary share-
hn .
I am very doubtful whether we can 
find any solution, which could not be 
challenged on legal grounds, to safe- 
izuard the interests of the ordinary 
shareholders.  We have not, as yet, 
been able to find any suitable for
mulae. If any hon. Member can find 
a way out he  may suggest it. Of 
course, as I said, I have been myself 
very anxious to find a solution which 
will protect the interests of the ordi
nary shareholders of Bharat. It was 
suggested, “Why  not  purchase the 
shares  compulsorily?” Again  that 
question remains. In resoect of ordi
nary shares we can purchase them at 
market quotations. What about the 
preference shares? Whether we can, 
whether Parliament can legislate to 
this effect and  whether it will not 
offend against law to say “You pur
chase the ordinary shares at 33 per 
cent, and also the preference shares 
at 33 per cent.”—that is the point. I 
have been getting this position exa
mined and we found  that it is not 
possible. Similarly we have been exa
mining this whether we can distri
bute the amount of compensation pro
rata or in the same proportion among 
the ordinary shareholders and the pre
ference shareholders. To be explicit, 
suppose we pay Rs. 2-8-0 for an ordi
nary share of the face value of Rs. 10, 
whether we can pay only Rs. 25 for 
a preference share of the face value 
of Rs. 100—that is the point. And we 
have not been able to find a solution 
yet. The problem has been Zeroising 
our mind ever since the Select Com
mittee met and even before that, and 
the only thing I find, is that if the 
ordinary shareholders of Bharat take 
courage, n̂ t and by a majority de
cide that the company should not be 
liquidated but should divert its activi
ty in other directions as provided in 
the memorandum and articles of asso
ciation, then perhaps their  interests 
may be safeguarded.
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I think 1 have tak̂n a few minutes 
more than what was rationed for me. 
The other thing about compensation 
is this. I have already dealt with it 
yesterday and I do not want to deal 
with it today. Perhaps  Mr. Menon 
was confusing himself when he said 
"’You acquire only  the shares, why 
should you take unuseful  or rotten 
•equipment and parts?** He forgot that 
«ven if we get the shares we will get 
all those, things. It is not as if we 
simply get the shares and leave aside 
the other assets. If they are rotten 
-equipment, they  will get the  price 
only  for  that.  In respect  of 
several companies there has been no 
quotation of shares  in the market. 
The question arises how to determme 
•the prices of their shares. Therefore, 
considering all these  things we hit 
lipon the formula that we have includ
ed in the schedule. And that we re
sard as an equitable one.
On the one  hand we express so 
much concern and solicitude for the 
middle-class ordinary  shareholders. 
On the other, we  forget that in all 
these companies there are only ordi- 
Tiary shareholders—barring  Bharat 
and, to some extent, the Indian Na
tional  Airways.  Ip no other com
panies there are preference sharehol
ders: all are ordinary  shareholders 
And many people know that most of 
them are middle-class  people, either 
lower middle-class or middle middle- 
class or a few, may be, of upper mid
dle-class. So we have tried to be just 
and fair in determining the orinciple 
of compensation as embodied in the 
schedule. I think I have oriefly dealt 
*with the questions raised.

I will again appeal to the hon. Mem
bers to look to the various provisions 
of the Bill and its objective. I still 
ieel that we are going to take a heavy 
xesponsibility. In regard to nationa
lisation, personally I have been very

[Mr. Deputy-Speaker in the Chair]

much in favour of nationalisation. I 
have been very enthusiastically try
ing to expedite the passage of this Bill 
and this  scheme. But the nearer 
tjomes the time when 1 have to shoul
der the responsibility I realize  the 
'enormity of the task I am going to 
undertake. TTie more so in view of 
the fact that we are going to under
take an industry which up till now, 
from the economic point of view, has 
not proved a success, v There is no 
doubt that our young men, technical 
and non-technical, have oroved their 
efficiency. There is no doubt that the 
record of efficiency of our air services. 
Internal and international, is onr that 
we can be proud of. But the econo
mic side of the Industry has been one 
which causes anxiety  to anybodv.

Therefore, the nearer comes the time 
when we will have to shoulder res
ponsibility, the greater becomes our 
anxiety. I therefore appeal to every 
side of the House to extend their co
operation and to look at this Bill ob
jectively so that We can discharge our 
obligations in a manner which will en
sure a smooth and planned progress 
towards the nationalisiation of other 
industries as well.

Dr. Lanka Sundaram: May I put
one question to the hon. Minister?
' Mr. Deputy-Spealcer: He  h€»s ar
gued for an hour and a half. What 
the hon. Member has not gathered all 
these days, is he going to gather in 
two or three minutes? The question 
is:
“That the Bill to provide for the 
establishment of Air Corporations, 
to facilitate  the acquisition by 
the Air Corporations  of under
takings belonging to certain exist
ing air companies and generally 
to make further and better pro
visions for the  operation of air 
transport services, as reported by 
the Select Committee, be tnken 
Into consideration”.

The motion was adopted.

Mr. Deputy-Speaker: We will take
up now clause 2. Hon. Members who 
want to move amendments may kind
ly tell me. .

Clause 2—(Definition)- 
Shri S. V. L. Narasimham (Guntur); 
I beg to move:
In clause 2, omit part (iii).
Shri M. S. Gnrupadaswamy (My
sore): I beg to niove:
In clause 2.—
(1) in part (iii) omit “either of*; 
and
(2) in part (iii) and wherever it 
occurs in the Bill,— for “corporations” 
substitute “corporation”.
Mr.  Deputy-Speaker: Amendment
moved*
In clause 2, omit part (iii).
In clause 2,—  .  «
(1) in part (iii) omit “either of”; 
and
(2) in part (iii) and wherever it 

occurs in the Bill,—for “corporation” 
substitute “corporation.”
8hH Damodara MenOn: I beg to move: 
In clause 2, for part  (iv)  substi
tute ‘(iv) “Corporation” means “Indian 
Airlines** established under section 3*.

Mr. D̂uty-Speaker:  Amondmeht
moved:
In clause 2, for part (iv) substitute 
*(iv) “Corporation”  means  “Indian 
Airlines” established und̂ section 3.*
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 ̂ fMr. Deputy-Speakerl  /
Hon. Members should be as brief as 
possible and not once  again repeat 
what hafi been said already during the 
course of the debate in the earlier 
stage and after the report of the Select 
Committee.

Shri M. S. Gurupadaswamy: I want 
to raise one or two points mentioned 
by the hon. Minister while replying to 
the debate. With regard to two Cor
porations he said that merit alone was 
taken into consideration and after du» 
consideration, he arrived at the con
clusion that  instead of one, there 
should be two corporations. He has 
not given us any idea regarding the 
question of merit which weighed at 
the time of consideration of this ques
tion. Time and again we have argued 
that the idea of having one corporation 
is more rational than the idea of hav
ing two corporations and we alsa said 
on the floor of this House that there 
is a rumour going around that some 
of the existing companies will be im
ported as managing agents to the cor
poration. We made a  strong plea 
that the records of the managing 
agents of these companies are not at 
all bright and they should not be given 
any place in the corporation  We 
said that after looking into the his
tory of management  of these com
panies, we have come  to the very 
painful conclusion  that they have 
been terribly mismanaged. The com
panies got aeroplanes, spare parts and 
Dther accessories at a terribly cheap 
rate from the Disposals Organisation 
and time and again the Government 
also came to their rescue and helped 
them by subsidies.  In spite of this 
help, they could not mana.i?e their con
cerns well. This happened even after 
the  gradual development of this 
transport industry. If you look at the 
figures you will see that for the last 4 
or 5 years, there has been a consider
able growth in this industry, in the 
number  of passengers  carried,  in 
freight and in the mileaite covered. If 
you take any one of these, you will 
find that there has been a gradual 
growth  and  expansion  and  in 
spite' of • this  gradual  growth 
and  expansion,  the  managing 
agents could, not manage their affairs 
well. They have sustained consider
able loss and I charge them that this 
loss or mismanagement  is entirely 
due to them. I say that there is no 
reason for having two  coiporations 
and 1 say that these two corporations 
are Intended to give places to those 
men who are in the companies.  I 
found on the part of thê Minister no 
argument which has convinced him for 
setting up two corporations except 
this. He rather exposed himself in 
hill ifMech and justified our suspicions

that they are importing  Tata andf 
makin# him as Chairman and it is for 
that purpose alone that they are hav
ing two corporations. We say that biĝ 
businessmen should not be given any 
scope to play their part in the nationa
lisation of an industry and the Minis
ter should not behave like a lackey of 
business. That ia our argument. We 
protest against a  private element 
which had played a devastating role in 
the industry being  entertained and 
given a most important role in the 
nationalised sector. By doing that, by 
importing such private agencies, by 
importing people who  have already- 
failed in their enterprise we will be 
destroying the very purpose of nâ 
tionalisation. It is not nationalisation 
at all. I can think of a corporation 
which is manned only by  efficient 
people. We know the record of their 
failure in the past.

Mr. Deputy-Speaker: Are you gO'
ing into the personnel?  .

Shri M. S. Gunipadaswamy: So far
as the amendment is concerned. I am 
saying that the purpose  of the two 
corporations is not correct.

Mr.  Deputy-Speaker: For  once*,
twice, thrice, the House has accepted 
the idea of two corporations. What is. 
the use of going  on repeating the 
same thing? At this stage we are not 
entering into the question of person̂ 
nel. Enough has been said regarding 
the existence of two corporations anxi 
this has been answered. It is another 
thing for the House to be satisfled or 
not satisfied. The same arguments* 
need not be repeated again.

Shri M. S. Gumpadaswamy; I only 
referred to this point......

Mr.  Depnty-Speaker: The  hon.
Member  is unfortunately  repeating; 
many times.

Shri M. S. Gurupadaswamy: I am
only pointing out that the idea of hav
ing two corporations will prove fatal 
to the nationalised  industry. Even 
now it is not too late for the Minister 
to reconsider  the whole issue and 
agree to our amendment that there 
should be one corporation, one agencŷ 
one control, one ownership; that there 
should not be two wings or two areas: 
of operation and there should not be 
two sets of organisations for this pur
pose.  I urge. upon the Minister to* 
agree to this idea of one corporation̂ 
and do away with the reactionary idea 
of having more than one corporation 
that would destroy  this industry. 
With these words, I close.
Shri Damodara Menoir: May I say
a few words, Sir? I am not going to 
repeat the arguments. Here clause 2
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is a definition clause. I refer to (iv). 
My dlfflculty is this. The main clause 
which deals with two corporations is 
clause 3. If we leave this definition 
alone, then* probably it may not be 
right for us to say that there will be 
one corporation when  we discuss 
clause 3.

Shri K. K. Basu: We may discuss
clauses 2 and 3 together.

Mr. Deputy-Speaker: I am not say
ing? that the hnn. Members are bar
red. Let them say what they want. 
Let them not repeat all the arguments 
that have been laid before the House, 
once, twice, thrice.

Shri Damodara Menon: I want to
have a doubt cleared. In this defini
tion clause. I am moving an amend
ment to say that instead of ‘corpora
tions* we may have 'corporation.̂ If 
vote is taken on that, will it be re
levant afterwards?

Mr. Deputy-Speaker: Once for aU,
it is decided. If there  is only one 
corporation, other things will follow 
and they will be modified. If there are 
two corporations, they will stand.

Shri Damodara Mf̂nont Further 
amendment to clause 3 will be barred?

Mr. Deputy-Speaker: *Will be barred 
on this matter.

Some Hon. Members: May be taken 
up later.

Shri Raj Bahadur: Amendments
have been moved and speeches have 
been made. It will have to be consi
dered now.

Shri Nambiar: I have an amend
ment to clause 3. It will have to be 
taken up.............

Mr. Deputy-Speaker: Let us dispose 
of this first. The rule is this. If we 
pass a particular clause, in ̂o far as 
a later clause is not covered by that, 
to that extent, the laer clause would 
not be barred. Otherwise, it would 
be barred.

Shri K. K. Basu; It is covered.

Mr. Deputy-Speaker It is barred. 
The hon. Member can soeak in respect 
of both. No new arguments?

Shri Damodara Menon: I have
moved the following amendment:—

In clause 2, for part Hv) substitute, 
(iv)  “Corporation” means “Indian 
Airlines*’ established under section 3.*

Shri Nambiar: Just now we heard
the eloquent speech in reply made by 
the hon. Minister' and  I want one 
point to ̂be deared by him, that is,
172 PSD

with regard to the dislocation aspect 
of his suspicion. He says that there 
will be some sort of dislocation. I do 
not want to use the word ‘strike’ or 
any language of mines. I want to use 
his wording. What does he mean by 
dislocation? He says that he wants 
two corporations and that the inter
national services should riot be inter
fered by any dislocation that may hap
pen in the internal side. I want to 
ask him this ̂question. Does he mean 
any strike or ‘does he think that there 
will be any sort of action on the part 
of labour that will dislocate, or any 
breakdown? Is he going to do any
thing which will cause either a break 
down or a strike or discontent among 
the staff. I want to know whether he 
is going to indulge in any large scale 
retrenchment or retrenchment to the 
extent that would create a sort of feel
ing of discontent among the staff. To
day I have received  a telegram—I 
have referred to this telegram—which 
says, ‘under clause 20 Air Corporations 
Bill, 43 served  discharge notice, re
quest withdrawal,  request interven
tion ’

Shri Raj Bahadur: How is if rele
vant?

Shri Nambiar: That is  relevant.
The relevancy is, you are anticipating 
dislocation. What is this dislocation? 
You are having this dislocation aspect 
under consideration  for having two 
corporations. Therefore, I seriously 
suspect that there is going to be some 
sort of an attack on labour and .vou 
are providing two corporations to see 
that some day or other, you can cir
cumvent. To that extent, I want a 
clarification from  the Minister. Of 
course, the hon. Minister gave certain 
assurances. The assurance i so ambi
guous that anything can pass through 
it or besides it. Any camel can pass 
through the needle’s eye. That is the 
sort of ambiguous statement or assur
ance that he has ;̂lven. We cannot 
take it as an assurance. Then, he may 
ask the question, are you interested in 
the economic conduct of the corpora
tion or the air services, or are you in
terested in keeping all the men em
ployed. My interest is in both. We 
must have economy. We must have 
safe cheap travel. At the same time, 
the industry must be developed and 
so expanded as to accommodate all the 
existing  staff and  to accommodate 
more so that people will have the bene
fit of cheap  and safe travel. Then 
only is the spirit  of nationalisation 
achieved. Otherwise,  nationalisation 
is only to help certain interests, not 
the interests of the people at I 
nor the Interests of the workers 
are emplojred.  That is my troj 
Therefore, the hon. Minister niu$t
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[Shri Nambiar]

to satisfy us and tell us that the in
dustry will be expanded and there will 
be no retrenchment  and the people 
wQl be benefited. If he says this, we 
will cdrtainly consider this question of 
two corporations. Otherwise, we find 
that this two corporations matter is 
dangerous and is against the interests 
of the common people and the workers.

Shri V. B. Gandhi  (Bombay City- 
North): May I just say a few words.
Sir, as to why we are in favour of 
having two corporations?

The hon. Minister has offered some 
kind of a compromise by saying that 
he would be prepared to review his 
position in respect of two corporations 
after he has had some experience of 
some years. I think the hon. Minis
ter has been a little too accommodating 
for some of us. He is a very genial 
gentleman  T for one would not com
promise on this issue. I am one of 
those who, if this Bill had been 
brought forward with a provision for 
only one corporation, would have sug
gested that there should be two cor
porations. The idea of two corporations 
wuuld be very clear if we only reflect 
a little upon the kind of functions that 
would be necessary for these two cor
porations to perform. Because, after 
all, the nature of these functions will 
depend upon whether the corporation 
is entrusted with the operation of in
ternal services or whether it is en
trusted with the operation of  inter
national services. I will take just (.ne 
illustration.  Among  other  things, 
these corporations will have to decide 
the question of fares and freights. It 
will be admitted that whether  the 
service—internal service or uiterna- 
lional service—is going to be a safe 
service will depend upon how wisely 
this question of fares and freights is 
decided. Whether the service is go
ing to expand will depend upon how 
this question of fares is going to be 
decided. Whether the service is going 
to expand to meet the expanding needs 
of the internal service or the interna
tional service is also going to depend 
upon how this question of fares &nd 
freights is going to be decided.

Now. let us see how this  simple 
question of fares and freights, when it 
comes to be decided for each one of 
these two corporations, is of a funda
mentally different nature. What I 
mean is that the considerations that 
will prevail in deciding this question 
of fares and freights of these two c*or- 
Dorations fWll be fundamentally difte- 
reftt Now, the Rajadhyakshft Com
mittee. on thi$ question of far>s and 
freîts, tes stated that there ̂hôild

be four factors which should be consi
dered as basic factors in deciding fares 
and freights. Here are these four fac
tors;

First is the cost of operation plus 
freight. That will be common to both 
the corporations. The second is the 
capacity of the traveller to pay. Here, 
it is very clear that the capacity of 
the  travellers—the majority  of the 
travellers who will be using our do
mestic services—is so different, so 
distinct from the capacity of the tra
vellers whom we expect to uce our 
international services. Then the third 
basic factor that should be considered 
in deciding fares and freights is the 
need for expansion of air travel. This 
is a very important consideration—the 
need for expansion of air travel. It 
is obvious that the needs of our do
mestic services will have very little 
relation to the needs  of our inter
national services. That is number one. 
Number two is that the domestic ser
vices are going to be a monopoly con
cern. The corporation is going to 
have an absolute monopoly of provid
ing  scheduled  domestic  services. 
When the question of expansion is to 
be dealt with under monopoly circum
stances, the considerations that should 
weigh will have to be entirely diffe
rent. In the case of our international 
services, we do not enjoy A monopoly. 
In the international sector, we shall 
have to meet a terrific competition 
with services run by a number of 
countries, highly efficient, highly cnpi- 
talised and perhaps Advanced in many 
other ways. Some of these countries 
are countries which are the chief cen
tres of manufacture of aircrafts and 
on whom we shall have to depend for 
getting most of our aircrafts for some 
time to come. If we take into account 
some of these considerations, we frhall 
instantly see how very vitally diffe
rent the functions of the two corpora
tions are going to be. The fourth fac
tor is no less important. The fourth 
factor is the prevailing rates of surr 
face traffic. What are the considera
tions in respect of this fourth factor 
—prevailing rates of  surface traffic. 
What is the situation? After all, in 
any position that  you may take on 
this matter of fares and freights, you 
will have to always keep in mind the 
fares that are being charged for al
ternative routes  of travel,—in  this 
particular case, let us say, the Rail
way travel in the country. Tlie Rail
way system in this country  has al
ready been nationalised and we are 
certainly not going to allow any of 
our domestic air transport services to 
undersell our Railway service to its 
travellers. . Now, this is a considera
tion ̂ich""d6<6s not enter into the cal
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culations of the international service 
because theDe the alternative routes 
are the shipping services which are 
mostly provided by nationals of other 
countries. This is just one illustration 
to show how very vitally different 
on the functions which  these two 
corporations will have to undertake. 
And that is just one reason why we 
favour the idea of two corporations.

The protagonists of one corporation, 
if they ,want to convince this House, 
will have to give  us better reasons 
than they have so far been giving, vii., 
that it will be more economical to 
have one corporation and that per
haps it will provide for exchangeabi
lity of personnel between the tÂo ser
vices. Against this, there is this ar
ray of very weighty reasons in favour 
of two corporations.

Shri Sarangadhar Das (Dhenkanal— 
West Cuttack) Rose—

Mr. D̂uty-Speaker: Is it necessary 
to pursue this matter? All richt. A 
few minutes each.

Shri Sarangodhar Das: In support
ing this amendment, I want to reply 
to my friend Mr. Gandhi who spoke 
iust now. Let me take the case of 
Tata Sons Ltd. I know them vi?ry well. 
I have worked for them. They, as 
Managing Agents, manage dozens of 
limited companies in India in internal 
trade; at the same time, ̂ they have 
foreign trade also. The same Com
pany. Tata Sons  Limited,  manages 
companies and corporations-̂hat ope
rate in India for purposes of supply
ing goods and manufactured commodi
ties to Indian people, and at the same 
time, they have foreign connections in 
London, in New York and all sorts of 
places. And there, the employees, the 
offtcers who work in India for years, if 
they are found suitable, are sent out 
as Agents to London and New York. 
So. Mr. Gandhi’s sayinK that because 
the functions are different, from each 
other for the internal service and the 
external service and so there must be 
two corporations, makes me laugh.

Shri S. V. L. Narasimĥ: It is
said that the enactment of this mea
sure will lead us to the first stage 91 
nationalisation. If that were so, m 
this Bill there should be only mea
sures which will lead to complete La- 
tionallsation. I wonder how the Gov
ernment will be able to achieve that 
goal when making allowance for as
sociates. So it is I have moved my 
amendment No. 75 which is for the 
purpose of deleting this associates in 
this enterprise of ours.

Shri BL K. Basu: We have accepted 
the principle of the Bill, and the Gov
ernment IS taking over  these com
panies with two objects, viz*, to im
prove their efficiency and bring about 
economy in the management and run
ning of the industry. Unfortunately 
in propounding their case for two cor
porations, they have not yet been able 
to convince the House to what extent 
it is justified, apart from, if I may 
say so, pouring encomiums on certain 
people and the work of J.R.D. Tata. 
I would only like to emphasize that it 
is. not an individual, however great an 
indtistrialist he may be, that is res
ponsible for the efficient running of 
the industry. The same Tata himself 
is also connected with the internal rer- 
vice. There is no point in saying that 
because of one individual, the indus
try will run efficiently. I would in
form the hon. Minister that if he 
does not read foreign economic books, 
at least the national economic bqoks 
will show the role of industrialist in Ihc 
modern set up of productive forces.

On their own admission  they say 
that there will be Rs. 6 lakhs of econo
my if both the corporations are united 
into one, and the alternative is put 
forward by him that there may be a 
likelihood of a recession in our earn
ings so far as international traffic is 
concerned. Unless the hon. Minister 
is in a position to concede that he 
feels that after taking over all these 
undertakings, there is a likelihood of 
the efficiency sufTering, I do not under
stand why there should be a recession 
in the expectation of the traffic earn
ing so far as external market is con
cerned.  We feel, and we have got 
this suspicion, that there is a tendency 
on the part of Government to diffe
rentiate between the two types of our 
manpower who man the services, per
sons who are in the national service 
and persons who are working in the 
international  service,  and  possibly 
they will try  to  bring  about 
a  division  among  our  man
power. Fortunately, we  have  the 
finest type of men In these services, 
who will do their best when called 
upon to serve the nation. Therefore, 
Government has not made out a case 
that there should .be two corporations.

I do not know what he Tneans when 
he says that there would le some 
shock in the process of integration 
which might lead to disruption in 
these two services. I would only ad
vise him that he should get this idea 
away from his mind.

Shri Raj Bahadur: The question 
has been discussed threadbare and M 
thaik it should now be put to vote.
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Mr. Deputy-Spcaker: Now, I  will
put all the amendments together to 
the vote of the House. Nos. 75, 110 and 
111—all to mean that there should be 
one corporation.

Shrl Nambiar: Amendment No. 78
also. Sir. I have got an amendment.

Mr. Dcputy-Speaker: That  is to
clause 3. Let me finish clause 2 first. 
The Question is:

(i) In clause 2 omit parf (iii).
(ii) In clause 2,—
(1) Ii>. part (iii) omit “either 
of**; anjd

(2) in part (iii) and wherever 
it occurs in the Bill,—
for “corporations’*  substitute 
"corporation**.

(iii) In clause (2) for part (iv) 
substitute:

'(iv)  “Corporation"’  means 
“Indian Airlines** established 
under section .3.’

The motions were negatived.

Mr. Deputy-Speaker: The question
is:

“That clause 2 stand part of the 
Bill.**

The motion was adopted.

Clause 2 was added to the Bill.

Mr. Deputy-Speaker:  We have a
half-an-hour discussion now.

DISCUSSION  REGARDING  RES
TRICTIONS ON TRADE WITH 

CHINA.

Shri H. N. Mukerjee (Calcutta North 
-East): On the 14th of last month I 
asked certain questions regarding the 
tightening of restrictions of the trade 
of certain countries with China, and 
as the answers given on that occasion 
by the hon. the Prime Minister did 
not appear to deal adequately with all 
the implications of those questions, I 
asked your permission to have a short 
discussion on the points that I sought 
to raise on that occasion.

I referred on that occasion to cer
tain goings-on in the British Parlia
ment and the placing on the Table of 
the House of Commons of the BriHph 
Control On Trade By Sea (China and 
North Korea) Order which was done 
on the 16th March, and I referred also 
to certain statements by the British 
Under Secretary for Commonwealth 
Relations that there were consultations 
taking place between Britain and cer
tain other Commonwealth  countries

including India in regard to a similar 
measure to be adopted by this coun
try. On that  occasion  the Prime 
Minister said that there were no con
sultations regarding ihis matter of the 
trade with China. He said that there 
might be some circulars somewhere, 
but he pointed out that there were no 
consultations as such. He was good 
enough further to say at the same 
time, that though he was totally un
aware—I am quoting  his words—of 
the various facts or statements that 
I had made, he was perfectly prepared 
to inquire into the matter.

I see that yesterday he said in the 
other place that a reference had ac
tually been made by the United King
dom Government,  but  the United 
Kingdom Government had not subse
quently pressed this matter and from 
our side a formal reply on this point 
had already been despatched.  Now 
I find that Mr. John Josh, the Under 
Secretary for Commonwealth Relations 
in the United Kingdom Government 
said that the consultations were con
ducted in accordance with the estab
lished Commonwealth  practice  and 
were confidential. So I do not expect 
the Prime Minister to tell me what 
exactly is the answer which has been 
formally despatched to the Govern
ment of the United  Kingdom. But 
there are certain matters about which 
We have very serious misgivings and 
that is why the first point which I 
wanted to raise in today*s discussion 
was the patterr>, in the near future, of 
our trade with China. As f̂r as we 
can gather there have been some very 
disquieting developments. The Prime 
Minister said yesterday in the other 
House that we had very little trade 
with China. He said: ‘There has not 
been In the last many years  much 
trade between India and China. We 
want to continue that and to add to 
that. But anyhow not much trade 
could be done. We have not been in
fluenced by any other considerations*. 
That was what he said yesterday.

Now actually I 1find that the value 
of our trade with China has fallen 
quite substantially,  and I have got 
some figures here. From April 1951 
to March 1952 the quantity of our im
ports from China in tons was 98.421 
and its  value was  Rs. 1,589 lakhs. 
From April 1952 to December̂ 1952 the 
quantity in tons fell to 18.542 and in 
value it came down to Rs. 1,296 lakhs. 
The export figures tell an even worse 
tale. From April 1951 to March 1952. 
our exports to China were in quantity 
20,982 tons: the value was 706 lakhs. 
From April 1952 to December 1952, 
the quantity fell to 1.3,930 ton** and 
the value fell very remarkably from




